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The claim of the applicant is that; the 

applicant was Hindi Translator Grade —1. The 

respondents appointed the applicant to the 

post Qf I3indi Officer on transfer on deputation 

basis on 29.6.2000. The applicant submitted 
. representation to the competent authority or 

regularizing his appointment as Hindi Officr 

The applicant finding no resptimse from 

respondents subniftted anollier representathn 

br the same. The respondents instead t 

regularizing/absorl)iilg the applicant as Hiindi 

, Officer issued the order dated 	7flS,O 

thereby revertin /repatriatirig the applicant t 

the posi; of Hindi Ti-anslator. 'Bemig agri&' 

the applicant approached this iribuuaL y 

filing O.A..No.i 54 of 200 and hi ordcr dai 

bi .03.04 the Tribunal disposed of the said 0A 

with direction to the appikan t. Lu file a .fteJ 

f-epresentatioll 	with in 	one 	month. 	In 

with the d 	ttitm 	sd h 
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repieseiitation belore liie respondents 

	

- 	 6.4*Oøe 
for 	consideration 	of 	his 	case 	for 
appointment/promot:ion to the cadre of Hindi 
Officer. The respondents have stated that the 
case of the applicant for promotion to the post 
of Mmdi Officer has been considered by the 

(&7' /'t%4.•/t 	
DPC for the yaar 2003-04 but his case was not 

recommended, by the DPC due to lack of ACR 

and it was further stated that the case of the 

/ )/JVo 2V1 _0 1-Z 	 applicant will he considered for next DPC for 
12 	

i1 	- 	promotion to the postof Hindi Officer. 

r  Heard Mr M.Cha,nda, learned counsel 

- for the applicant and Miss U. Das, learned 

• AddI.C.G.S.0 for the respondents. in viw of 
?-- 	(,i 	 S 

the larger issue involved in this O.A, 1 .am of 

7 	the view that the O.A. is to be admitted. O.A. is 
J 	?i\// C 	/f 	' t' 

admitted. Issue notice on the respondents. Six 
7it 	1& I/ 	'A' 	 weeks time is granted to file written 

statement. 
Post the matter on 25.5.2006 for order. 

Vice-Chairman ( 
(, 	LC 

	

23.5.2006 	At the request made by Ms.U.Das. 
learned AddlC.O.a.C *  four weeks time 

Ck- 	
is granted to the respondents to file 
reply statement. Post on.6.2006. 

Vice 'Ch airman 
bb 

	

23.6.2006 	MZXM Reply statement has been 
• 	 tiled by the respondents • Copy has been 

receIved by 14x.M.Chanda. learned counsel 
for the applicant. H. prays for time to 

, 	 Li 1. reJoinder • Lot it *W be/done. 
on 18.7.20060 	

( 

MM 
Vice-Chairman 
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0.k. 86/2006 

13.07.2006 	Learned coun3el for the app1c 
ant southt for three weeks tJe to " 	 file rejoinder. 

• 	 Post on 08908.2006. 

* 	 - 	

: 

Vice-Chairman 
mb 

8O8.200 	'Learned counsel Eor the applic 

ant vanted to file rejo1nt 
P•at on 

I. 	 I4ber 	Vice..Chairmafl. 

rib 

30.082006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

i'b 	4i 

13 

Learned Counsel for the Applicant 

submitted that she has received copy of 

the reply statement and wanted time to 

file rejoinder. Three weeks time is granted 

to me rejoinder. 
Poston 18.102006. 

Vice-Chairman 
/mb/. 

The applicant has filed the 
rej.iner. Cuneel for the r.ap.rients 
prays for time to file reply t.the ' 

rej.inder. Psat the matter on 8*12 * 06-0  

Vic echa irman 

8.11. Oo 

Cg~T 

? 	

ftoQ?j 

)L-CJU 

tyL7o 	QJJ 

ø7 

II.  

IVLL 

08. l2.2006 Present: Hon'ble Sri K.V; Sachidanandann, 
Vice  -  Chairman. 

Post after three weeks before the 

Division Bench. V 
Vice-Chairman 

/mb! 



D.A.86 ot06 

	

14.3.07. 	post the matter on 163.07. 

Member 	 Vice-Chairman 
irn 

16.3.2007 	Ms.tJ.tas, learned Add11C.G.SA 
• has sought for adjoutnmerit due to pe 

nal inconvenience, post betore the n 
Division Bench. 

b k 	
DJL9j 
	

Member 	 Vice-C!airman 
bb 
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kuç 

26.4.2007 Present: Hon'ble Shri G. Shanthappa, 
Judicial Member 

Hon'ble Shri G. Ray, 
Administrative Member. 

Mr S. Nath, learned counsel 

for the applicant has sought for 

adjournment till tomorrQw. However, Ms 

U. Das, learned Addl. C.G.S.C. submits 

that ;tomorrow will/ be inconvenient 
for her. 

Considering the submissions 

(o the learned counsel for the parties 

the matter is adjourned and it may be 

posted before the next Division Bench. 

Mr(A.) 
nkm  

-• --- ct 
6 - 

31  

RcnQ.o Ô 

S1 is t#tiJ& 

b& 

I 

14.12.07 	On the prayer of Mrs U. Dutta, learned 

counsel appearing for the Applicant the case is 

adjourned to 24.01 .08. 

A(G -ay- 
Member(A) 

(M. R. Mohanty) 
Vice-Chairman 
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O.A. 86 of 06 

24.01.2008 	On the request of learned counsel 

appearing for the Applicant this case 

stands adjourned to 08.02.2008. 

Call this matter on 08.02.2008 for 

j k Câ4 

- 

/ 

hearing. 

4ushiram) 
Memher(A) 

(M. N. Mohanty) 
Vice- Chairman 

Ian 

08.02.2008 	On the prayer of learned counsel 

ppeaing for both the pa1es, call this mafter 

on 24.3.2008. 

ç ttoc 	 - 

5 ,6  

,

X(K~?hushiraa~m) 
Member (A) 

(M. N. Mohanty) 
Vice-C1iainmn 

Lm 

24.03.2008 	Call this matter on 09.05.2008 for 
heang. 	

i.N.Moan) 
Vice-Chairman 

0905.2008 	Heard Mr M. Chanda. learned 
Counsel appearing for the Applicant, in 
part. Submissions on behalf of the 

Respondents will be made by Mr G. 

Baishya, learned Sr.. Standing Counsel for 

the UnIon, of India, on 14.05.2008 alongwith 

OA. No.244/2006.. 

Call this matter 
alongwith O.A.No.2 4412006. 

Member(?i) 
nlern 

14.05.2008 

(M. R.MOIIANTY) 
Vice-Chairman 
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ti 	I 4.05,2008 	Heard the lea r;èd oànsei orthe 
• 	•• 	parties. 	Hearing 	côncuded. 	Orders 

/ 	 r 	 I 
- 	reserved. 

us iram) (MR 
• 	 Member (A) 	Vic4-Cha1rma'. 

	

I 	 - 

2205 2008 
	Judgment pronounced m open Co 

	

11, Zf  9— 	 Kept in separat sheets. Application 

,L0 	 disposed of. No cosis. 

	

, 	
Member(A) 	 Vice-CbaU'fl 

A 1  

• 	 .- 

I  

/1715 

• 	

•: 	 • 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

' O.A. No.86 & 244 of 2006 

DATE OF DECISION: Z2,05.2008 

Sri N.S.Rathore & Shri Devendra Singh 
•••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••.A.plicart/s 

Mr.M.Chanda 
......................................................./dvocate for the 

Applicant/s. 

- Versus-
Union of India & Others 

............................. .........s ............. .P......P.espondenf/'s 

Mr. G. Baishya, Sr. C.G.S.C. 
...........................................................Pidvoca.te for the 

Respondents 

[)1I 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 )e/No 

Whether to be forwarded, for including in the Digest Being 
compiled at Jodhpur Bench & other Benches? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 )etNo 

Vice-ChairmanA4e1AY 



do  
CENTRAL 1U)NINISTRTIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 86 of 2006 
& 

Original Application No.244 of 2006 

Date of Order: This, the 2-VaA . Day of May, 2008 

THE HON' BLE SHRI MANORANJAN MOHANTYj VICE CHAIRMAN 

THE HON'BLE SHRI KHUSHIRJ½M, ADMINISTRATIVE MEMBER 

Sri Narendra Singh Rathore 
Son of Late Sriram Singh Rathore 
Senior Translator 
ARTC School, Assam Rifles 
Dimapur 
C/O: 99 APO. 

......Applicant (in O.A.86/2006). 

By Advocates S/Shri M.Chanda & S.Nath. 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Home Affairs 
New Delhi-hO 001. 

The Director General of Assam Rifles 
Shillong - 793 011. 

The Inspector General, Assam Rifles 
(North), C/O: 99 APO. 

The DIG, Assam Rifles 
Assam Rifles Training Centre & School 
Dimapur, Nagaland. 

......Respondents (in O.A.244/2006).. 

By Mr.G.Baishya, Sr.C.G.S.C. 

Shri Devendra Singh 
Son of Shri Mahendra Singh 
Working as Hindi Translator Gr.II 
ARTC School, Assam Rifles 
Dimapur, Nagaland 
C/O: 99 APO. 	......Applicant (in O.A.244/2006.) 

By Advocates S/Shri M.Chanda, S.Nath, G.N.Chakraborty & 
U.Dutta. 
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- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Home Affairs 
South Block 
New Delhi-hO 001. 

The Director General 
Assam Rifles 
Shillong - 793 011. 

Additional Director General 
Assam Rifles 
Shillong - 793 011. 

The Deputy Inspector General 
Assam Rifles 
Dimapur, Nagaland. 

..;.. Respondents (in O.A.244/2006). 

By Mr.G.Baishya, Sr.C.G.S.C. 

ORDER 
05 .2008 

KHUSHIRAM, MEMBER(A): 

Since the points raised in both the two O.A.s 

and the reliefs sought for therein are of similar nature, 

both these two O.A.s are taken up together and decided by 

this common order. 

2. 	The Applicant in O.A.86/06 is presently working 

with Assam Rifles as Hindi Translator Grade-I w.e.f. 

29.06.1999. He was selected for appointment in post of 

Hindi Officer through UPSC by 'transfer on deputation on 

13.06.2000 and the Applicant joined as such in the pay 

scale of Rs.6,500-10,000/- w.e.f. 29.06.2000. He 

submitted several representations on different dates for 
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regularization of his appointment but no action was taken 

by the Respondents. Instead of acceding to his request 

for regularization/abso'rption as Hindi Officer he was 

reverted/repatriated on completion of his deputation 

tenure to the post of Hindi Translator Grade-I on 

27.06.2003. Aggrieved by this decision of repatriation, 

Applicant approached this Tribunal by way of filing O.A. 

No.154/2003; which was disposed of by order dated 

31.03.2004 directing the Applicant to file fresh 

representation within a month with direction to the 

Respondents to dispose of the same by passing a speaking 

order within 3 months. In compliance with the said 

direction, the Applicant filed representation before the 

Respondents on 20.04.2004. Applicant was informed (vide 

letter dated 16.08.2004 communicated through letter dated 

17.08.2004) that his appoIntment to the post of Hindi 

Officer has been considered by the DPC for the year 2003-

04 but his case was not recommended by the DPC "due to 

lack of ACR". It was also stated therein that the case of 

the Applicant will be considered in next DPC for 

appointment to the post of Hindi Officer. The Applicant 

represented to the Respondents on 31.08.2004 for his 

appointment to the post of Hindi Officer with 

retrospective effect with all consequential benefits by 

holding review DPC. On 25.10.2005 Applicant was informed 

that review DPC in his case is not applicable. Further 

representation for not holding DPC in December 
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2004/January 2005 for the recruitment year 2004-05 has 

not been responded to by the Respondents. Hence this O.A. 

under section 19 of the Administrative Tribunals Act, 

1985 seeking the following main reliefs:- 

"8.1 That the Hon'ble Tribunal be pleased to 
direct the respondents to hold the 
DPC/review DPC to consider promotion of the 
applicant to the cadre of Hindi Officer, in 
the scale of pay of Rs.6,500-10,000/- with 
immediate effect without taking into 
consideration the uncommunicated 
downgrading ACRs of the years 2000-2001 and 
2001-2002 and also ignoring any other 
uncommunicated downgrading ACR, if recorded 
in the subsequent year. 

8.2 That the Hon'ble Tribunal be pleased to 
direct the respondents to promote the 
applicant to the post of Hindi Officer with 
retrospective effect at least from the date 
of eligibility with all consequential 
service benefits including benefit of 
seniority." 

3. 	The Applicant in O.A.244/2006 was appointed as 

Hindi Translator Grade-Il on 25.11.1999. He was promoted 

to the, post of Hindi Translator Grade-I w.e.f. 25.10.2002 

but he was, later on, reverted back to his original post 

of Hindi Translator Grade-Il vide order dated 16.7.2003 

which was issued in compliance with tsignal)  dated 

30.06.2003. He filed several representations, on 

different dates, for promotion to the post of Hindi 

Translator Grade-I but the Respondents have not convened 

any DPC after 2002-2003 and promotion to the Applicant 

could not be granted. Hence this O.A.No.244/2006 under 
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section 19 of the Administrative Tribunals Act, 1985 

seeking the following main reliefs:- 

"8.lThat the Hon'ble Tribunal be pleased to 
declare the reversion of the applicant from 
Hindi Translator Grade I to Grade II as 
illegal and void ab-initio. 

8.3 That the Hon'ble Tribunal be pleased to 
direct the respondents to hold DPC from 
2003-04 onwards to prepare year wise panel 
and to consider the case of the applicant 
for promotion to the grade of Hindi 
Translator Grade-I. 

8.4 That the Hon'ble Tribunal be pleased' to 
direct the respondents to promote the 
applicant to the post of Hindi Translator 
Grade-I retrospectively w.e.f. 25.10.2002 
with all consequential service benefits 
including monetary benefits." 

4. 	Respondents have filed their written statement 

in O.A. No.86/2006 contesting the claim of the Applicant. 

In the written statement it has been stated that Assarn 

Rifles has been combatised vide Govt. of India, Ministry 

of Home Affairs letter No.27011/44/88-FP.I dated 

19.09.1989 with effect from 19 September 1989. Thereafter 

restructuring of Peace Establishment of, Assam Rifles has 

been sanctioned by Ministry of Home Affairs vide sanction 

order dated 26.08.2003 and now the vacancy of Hindi 

Officer is that of a "Subedar Major", a combatlsed 

appointment - and the Applicant being a non-combatised 
o 

cadre cannot be considered for the same. It has been 

further stated that the employees of Assam Rifles were 

given option to become combatised vide Director General 

of Assam Rifles letter dated 04.10.2005; in compliance of 
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which the Applicant preferred not to become combatised 

vide option certificate dated 14.01.2006. It has also 

been clarified that the Applicant earlier, on deputation, 

was holding the post of Hindi Officer from 29.06.2000 to 

29.06.2003. When the Applicant was holding the post of 

Hindi Officer on deputation, the post was not a 

promotional post which, as per the Recruitment Rules, had 

been converted as promotional post; for which the 

Applicant, not being combatised personnel, is. not 

eligible to be considered. Additional posts of Hindi 

Officer were also created with fresh Recruitment Rules 

for which departmental officer in the feeder category who 

are in the line of promotion shall not be considered for 

appointment on deputation. Similarly deputatinists also 

are not eligible for consideration for appointment by 

promotion. The Applicant after completion of his 

deputation period, as Hindi Officer, has been reverted to 

his original post of Hindi Translator Grade-I. According 

to the Respondents, Applicant was awarded the grading of 

"Average" in his ACR for the year 2001-2002 which (not 

being adverse) is not required to be communicated to the 

Applicant. The Director General of 'Assam Rifles vide 

order dated 16.08.2004 has directed that the case of the 

Applicant "be considered in the next DPC for promotion to 

the post of Hindi Officer", (In the written statement it 

has been added that) in case the Government decides at 
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any stage to de-combatise the post which at present is 

available for promotion to the combatised cadre only. 

5. 	In O.A. No.244/2006 Respondents have also filed 

their written statement denying and disputing the claim 

of the Applicant. In the written statement it was stated 

that the Jpplicant was temporarily promoted to officiate 

as Hindi Translator Grade I until further order w.e.f. 

25.10.2002 against the then existing vacancy on account 

of Shri Narendra Singh Rathore, Hindi Translator Grade I 

(Applicant in O.A.86/2006) being on deputation as Hindi 

Officer. The Applicant had to be reverted back as Hindi 

Translator Grade-Il w.e.f. 29.06.2003 due to reversion of 

Shri Narendra Singh Rathore (Applicant in O.A.86/2006) 

from deputation to his original post of Hindi Translator 

Grade-I on completion of his deputation period. Since 

there was no vacancy of Hindi Translator Grade-I left to 

accommodate the Applicant there was no option but to 

revert him. It has been clarified (in the written 

statement) that there are only 3 sanctioned posts of 

Hindi Translator Grade-I with Assam Rifles and with the 

reversion of Applicant in O.A.86/2006 there were 4 

persons against 3 vacancies. Since sanctioned posts are 

only 3, Applicant had to be reverted back for want of 

post to accommodate him. The post of Hindi Officer in 

Assam Rifles has been combatised and designated as 

"Subedar Major w.e.f. 26.08.2003. As per the Recruitment 

Rules, 2001 33% posts of Hindi Officer are required to be 
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filled up by deputation and 67% posts of Hindi Officer 

are required to be filled up by promotion. Pursuant to 

/ the combatisation civilians have to be promoted to a post 

tenable to civilian only. The Applicant was taken on 

deputation for a period of 3 years w.e.f.. 11.7.2002 to 

10.7.2005. The deputation period has been extended w.e.f. 

11.07.2005 to 10.07.2006 and again from 11.07.2006 to 

10.07.2007. Since there is no scope for further extension 

he had to be repatriated to his parent organization vide 

order dated 20.02.2007. 

Since the post of Hindi Officer has been 

combatised (trtis tenable by Subedar Major only) the 

DPC could not be held as there is no non-combatised 

vacancy against which the case of the Applicant in O.A. 

No.86/2006 could be considered. Hence reversion of the 

Applicants to the post of Hindi Translator Grade - I has 

left no scope for continuing the )pplicant of O.A. 

244/2006 as Hindi Translator Grade-I. 

6. 	Heard Mr. M.Chanda, learned counsel appearing - 

for the Applicant in both the O.A.s, and Mr. G. Baishya, 

learned Sr. Standing counsel for the Union of India in 

both the O.A.s. Learned counsel for the Applicant in 

O.A.86/2006 argued that Director General of Assam Rifles 

under Annexure-L dated 16.08.2004 (page 38 of the O.A.) 

while disposing of the representation bf the Applicant 

directed that the case of the Applicant be considered by 
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the next DPC for promotion to the post of Hindi Officer. 

Therefore, contention of the Respondents that, the post is 

combatised is misleading and he also pointed out that the 

DPC should be held for vacant post every year and in case 

of non-availability of eligible candidates or for want of 

vacancyit is not possible to hold IDPC, then a 

certificate to that effect has to be issued by the 

competent officer. He has invited attention to the Assam 

Rifles Hindi Officer and Hindi Translator Grade I (Group 

'B') Recruitment Rules, 2002 annexed at Annexure - R5 of 

the written statement in O.A.86/2006, Columns 12, 13 and 

14 of Schedule after Rule 7 of Assam Rifles Hindi Officer 

and Hindi Translator Grade I (Group 'B') Recruitment 

Rules, 2002 reads as under:- 

In 	case 	of 	recruitment 	by 
promotion/deputation/absorption 
grades 	from 	which 	promotion! 
deputation/absorption to be made 

If 	a 
Departmental 
Promotion 
Committee 
exists, what is 
its composition 

Circumstances, 
in which Union, 
Public Service 
Commission 	is 
to 	be 
consulted 	in 
making 
recruitment 

12 13 14 
Prction:- Group 	'B' Consultation 
Hindi 	Translator 	Grade-I 	with Departmental with 	UPSC 
three years' 	regular service in Promotion necessary 
the grade; Committee 	(For while 	making' 
NOTE: 	Where 	Junior 	who 	have Considering direct 
completed 	their 	qualifying! Promotion 	and recruitment 
eligibility 	service 	are 	being Confirmation) :- 
considered for promotion, 	their Deputy 
seniors would also be considered Director 
provided they are not short of General, Assam 
the 	requisite 	qualification! Rifles - 
eligibility 	service 	or 	two Chairman 
years, 	whichever 	is 	less 	and 
have 	successfully 	completed Director 
their 	probation 	period 	for (Adm), Dte 
promotion 	to 	the 	next 	higher General, Assam 
grade along with their 	juniors Rifles - Member 
who have already completed such 



10 

qualifying/ eligibility service. 3. Assistant 
Deputation : Director(A), 
Officers 	under 	Central. Dte General, 
Government: Assam Rifles - 

(i)Holding analogous posts on Member 
Regular basis; or 
(ii) 	With 	three years' 	regular 
service in post in the scale of 
Rs.5500-9000 or equivalent; and 

Possessing 	the 	educational 
qualifications 	and 	experience 
prescribed 	for 	Direct 	recruit 
under column 8 
(The 	Department 	Officers 	is 	in 
the feeder category who are in 
the 	direct 	line 	of 	promotion 
shall 	not 	be 	eligible 	for 
consideration for appointment on 
deputation, 	similarly, 
deputationists 	shall 	not 	be 
eligible 	for 	consideration 	for 
appointment by promotion (period 
of 	deputation 	including 	period 
of 	deputation 	in 	another 	ex- 
cadre 	post 	held 	immediately 
preceeding 	this 	appointment 	in 
the 	same 	or 	some 	other 
organization!department 	of 	the 
Central 	Government 	shall 
ordinarily 	not 	exceed 	three 
years. The maximum age limit for 
appointment by deputation shall 
be not exceeding 56 years as on 
the closing date of receipt of 
applications).  

Learned counsel further contended that according to these 

Rules, the post is to be filled up by promotion through 

departmental candidates and as such denial of promotion 

to the Ppplicant is injustice and therefore, his case 

should be considered by holding DPC year wise from the 

date when post fell vacant and Applicant should be given 

all consequential benefits. He also submitted that 

promotion of combatised and non-combatised is held in 

their line and the Applicant is relying his claim on the 

promotional post on civilian side. 
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Mr.G.Baishya, 	learned 	counsel 	for 	the 

Respondents in O.A.86/2006 argued that the Applicant is 

not in the line of promotion as he is not a cornbatised 

personnel nor he opted to become combatised so that he 

could earn eligibility for consideration for promotion to 

the post of Hind! Officer on cornbatised side. Earlier 

when the case of the Ppplicant was considered by the DPC 

for the year 2001-2002 his record was not found upto the 

mark. It is also submitted by learned counsel Mr. Baishya 

that the post of Hindi Officer has been combatised w.e.f. 

26.08.2003 as per Annexure-R10 filed with the written 

statement. 

7. 	We have perused the records placed before us 

and have considered the arguments advanced by the learned 

counsel for both the parties. From the records it is 

apparent that Director General of Assam Rifles vide 

letter dated 16.08.2004 while disposing of the 

representation of the Applicant (in O.A.86/06) has 

clearly directed that the case of the Applicant be 

considered by the next DPC for promotion to the post of 

Hindi Officer. This statement does not appear to be 

correct, if the post of Hind! Officer on civilian side 

stood abolished w.e.f. 26.08.2003 as per Annexure-R10 

(Restructuring of Peace Establishment of Assam Rifles) 

whi'ch also indicated two posts of Hindi Officer under 

JCOs. Obviously if the post for promotion is available 

only on cornbatised side, the Applicant has no case 
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whatsoever in the light of these observations. However, 

it needs to be further probed by the Respondents as to 

how a letter by the Director General of Assarn Rifles 

dated 16.08.2004 could have been issued in the light of 

Annexure-RlO filed with their written statement. 

Respondents are, therefore, directed to re-examine the 

matter in the light of these contradictions and pass 

appropriate orders so that the case of the Applicant 

could be considered for promotion in case post is 

available on civilian (non-combatised) side. Ppp1icant 

has not, however, claimed his right for promotion against 

a post on combatised side. 

8. 	The caseof Applicant No.244/2006 has no merit 

nor the Applicant has any right to continue or get 

absorbed in a post with the Respondents as he had 

occupied the post of Hindi Translator Grade-I on 

deputation only and on completion of the tenure and for 

want of vacancy he has been reverted. 

Resultantly O.A.No.86/2006 	is disposed 	of as 

directed above 	and O.A. 	No.244/2006 is 	dismissed. No 

costs. 

	

f(KHUSHIR1M) 	 (MPSNORANZTAN MOHNTY) 

	

MEMBER (A) 
	

VICE-CHAIRMAN 
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Cofficer. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAI-IATI BENCH: GUWAHATI 

In 

j 

O.A. No. 8612006 

Shri Nanndra Singh Rathore 
-Vs- 

Union of India and OthcI5. 

LIST OF DATES 

31.12.1979- Applicant was initially appointed as LNK,'Writer in the Assam 
Rifles. 

01.06.1985- He was appointed as Hindi Teacher in Assam Rifics on 1.6.1985. 

07.07.1988- Applicant was appointed as Hindi Translator, Grade-il on 
deputation basis. 

29.06.1999- Applicant was promoted as Hindi Translator, Grade-i. 

24.08.1999- Respondents published an advertisement for appointment to the 
post qIrth Officer. Applicant applied for the said post. 

(Annexure- A, page- 16) 
13.06.2000- Applicant was sclectedby the UPSC for appointment as Hindi 

Officer. • 	-. 	
)k 	o1 - 	T 

29M62000- Respo:nctents appointed the applicant as Hinth craxfcr 
on derutation Fis in the scale of av of Rs. 6,500-200-i(L500/-. 
Ajiit T ciiditisis ncer w c f 2906 200Q 

-. 	 . 	(Annexure - B, page- 18,) 
08.05.2002- Assam Rifics Senior, Hindi Officer (Group 	Recruitment rules 

2002 was published on 25.05.02. As per the said 'RR' three posts of 
Hindi Officers are to be ifiled up- 67% by way of promotion, failing 
which by derutation and 33% by way of denutaflon failinThich 
becttment. (Anncxurc- W.S) 

11.032003- Applicant made a representation to the competent authority for 
regularizing his appointment as thndi Officer. 

(Annexure- C, Page- 20) 
16.04.2003- Representation submitted by. the applicant was strongly 

recommended and forwarded by the competent authority for 
necessary consideration. 	 (Annexure- D, pagc-22) 

14.06.2003- Finding no response from the authority applicant made another 
representation and prayed to the authorities to regularize his 
appomtmcnt as Hindi Officer. 	(Annexure- E, page- 23) 
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16062003- Representation submitted by the applicant was strongly 
recommended and forwarded by the competent authorit for 
regularisation of service of the applicant as Hindi Officer, 

(Annexure - F & G, page- 24 and 25) 

271.06.2003- Respondents issued the order dated 27.06,03, revertir 
patnatirg the applicant frornithe post of Hmth Officer to the 1205 4  
f HndTriCT 	(Anncxure- H, page- 2 

- 

28. 06. 2003- Movement order was issued to the applicant to join inrcrcrted 
post of Mmdi Translator Gd-I. 	(Armexure- L page- 27) 

26M8.2003- Rcstructhring Peace Estahlishniert of Assam Rifles authorize two 
osts of Hindi Officer to be filed up by combatant in the rani of 

C..T-. .-L 	T--- 	 I 	* ..., 	1f TATC , nnexi4 	\-1.J, 

3103.2004- Applicant approached the Hon'blc Tribunal through O.A. No, 
i5i'21iU3.. against the reversion/repatriation order dated 27AJ6.03. 
Said O.A was disposed of with the direction to the applicant to ffl 
a fresh renresentation within a neriod of I month and the said 
representation shall be disposed of by the respondents within a) 
period of 3 months from the date of receipt of the representation. 

(Annexure-J,page-28) 
20042004- Applicant subn-dttcd representation before the respOndent No, 2 for 

consideration of his case for appointment/promotion to the cadre 
of Hindi Officer in the scale of pay of Rs. 6,500-200-10,500-. . 

(Annexures - K (Series), page- 32) 

16.08.2004- Respondent No, 2 informed the applicant that his case for 
'promotion to the post of Hindi Officer has been considered by the 
DPC for the year 2003-04 but his case was not recommended by the 
DPC due to lack of ACR and further informed that case of the 
applicant be considered for next DPC for promotion to the post of 
Hindi Officer.. 	 (Airnexure - L (Series), page- 38) 

30.08.2004- Applicant submitted a detailed representation to the respondent 
No. 2, nraving for consideration of his promotion by holding a 
review Dl'L on the groima that any grading below the tencn mark 
ought to have been communicated to the applicant but he was 
never served with any such communication. 

(Annexure- M, page- 40) 
25.10.2004- Respondent No. 2 inforred the applicant that the review DPC in 

the case of the applicant is not applicable. 
(Aimexure- N, page- 42) 

02.1i.2005/07.02.06-Applicant submitted representations due to non- 
consideration of his promotion and for non-holding of DPC in 
December, 2004/january, 2005 for the recruitment year 2004-2005 
but to no result 	 (Annexure- 0, page- 45) 
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IN THE CE 	 PIE TRIBUNAL 

GUWAHATI BENCH GUWAHAL 
(An applicatkrn under Seition 19 of the Adrniniitrafive Tribunals Act 1985). 

0. A. No,. 	 /2006 

Shri Narendra Singb Rathore 
_v&. 

Union of India and Othei.. 

List of Dates & Synopsis of the application 

31.12.1979- Applicant was initially joined as LNX/Writer in the Assain RIfles,. 

01.06.1985- Applicant was appointed as Hind! Teacher In Assam Rffles3. 

07.07.1988- Applicant was appointed as Hind! Translator Grade II on 
deputation basis. 	 . 

.29.06.1999- Applicant was promoted as Hindi Trans ttor Gx. L 

24.08.1999- Respondents published, an adverUsementfor appoin meat td the 
post of Hind! Officer. 'Applicant applied for the said post. 

(Annexure-.A) 
1306 2000- Apphcant was selected by the UPSC for appointment topost f 

Hind! Officer. . 

29.06.2000- ,. Respondents appointed the applicant to the post of thni Officer-
on transfer on deputation basis in the 'scale of pay of Rs.. 6,500- 7 
10,500/-. Applicant resumed his ditties we.f. 29.06.2000. 

(AnnexureB) 
11.04.2003- Applicant 'submitted representation to the competent authority for 

regularizing his appointment as Hind! Offlcer, said representation, 
was duly recommended and forwarded to the competent authority 
• vide letter dated 16.04.2003. ' . (Annexure- C, V) 

14.06;2003- Respondents, remained silent on the representation submitted by 
the applicant, finding no response applicant submitted another 
representation and prayed for his regularization as Hindi Officer, 
which was duly recommended and forwarded to the competent,.. 
authority.'., 	' 	

U 	(Annexure- E, F, G) 

27:06.2003: Respondents instead of reguir1züg/absorbing the appJicant as 
Hind! Officer issued the order dated 27.06.03, therey. 
reverting/repatriating the applicant to the s of Hi9di Translator 
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;k 	 (Annexure-}U) 
31.03.2004- Applicant being aggñeve with the order of repatriation 

approached this Hon'ble Tnbtnal through 0 A. No 154/2003 
which was disposed of on 3L03.2O04 with the direction to the 

• 	applicant to file it fresh representation within a period oil month. 
• 	and the said representation shall be disposed of by the respondents 

within a period of 3 months. 	 (Armexure- J) - 

20.04.2004- Applicant in compliance with the direction passed by this lfon'ble. 
Tribunal submitted a representation before the respondents for 
consideration of his case for appointment/promotion to the cadre 
of Hindi Officer, which was duly forwarded vide letter dated. 
27.04.04. (Annexure- K Series) 

16.08.2004- DGAR vide his,letter dated 16.08.04, communicated through letter ,  
dated 17.08.04, it has been staled that the case of the applicant for, 
promotion to the post of Hindi Officer has been considered by the 
DPC for the year 2003-04 but his case was not recoinniended by the 
DPC due tokofACRandjt'Was furthcrstatdthatthccaseof: 
the applicant will be considered for next LM'C for promotion to the 
post of Hindi Officer 	 (Annexure- L Series), 

3008 2004- Applit.ant subnutted anothr detailed representation pr4yIng Inter 
alia for• his irornotion to 4he cadre of Hindi Officer by holding 
DPC/ review DPC With reLospective effect with all consequential 

• benefits, said representation was forwarded on 31.08.2004. 
(Amiexure- MSeries) • 	25.10.2005- Respondent; vide letter dated 25.10.05 informed the applicant that: 

the. review LWC in the case of the applicant is not applicable. 
• 	

• 	 (Annexure- N) 
02.11.05, 07.02.06- Applicant submitted representations for non holding of DPC 

in December, 2004/ January 2005 for the recruiLtnenL year 2004-05.. 
0 	 . 	 (Annexure- 0 Series) 	4. 

Hence this Original Application. 	 0 

PRAYERS 
Relief (s) prayed fon 

That the Hon'ble Tribunal be pleased to direct die respondents to hold 'the 
DPC/review DPC to consider promotion of theapplicant to the cadre of 
Hmdi Officer in the scale of Rs 6,500-10,500/- with immediate effect 
without taking into cpnsideration the uncommunicated downgrading 
ACRs of the year 2000-2001 and 2001-2002 and also ignoring anyother 
uncommunic.ated downgrading ACR, if recorded in the suhsequentyear. 

WtoL>~ a 



That the Hon'ble Tribunal be pleased to direct the respondents to promote 
the applicant to the post of Ninth Officer with retrospective effect at least 
from  the date of eligibility with all consequenfial service. benefit. 

• including benefit of seniority. 	 - 

Costs of the application. 

Any other ,  relief (s) to which the applicant is entitled to as the Hon'ble 
Tribunal may deem fit and proper. 

• Interim order prayed for. 
During pendency of this application the applicant prays for the following 
interim relief:- 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents that 
pendency of this Original Application shall not be a bar for the 
respondents to grant the reliefs as prayed for. 

C- 

or 

ac ç c4 Qi 
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IN THE CE 	 TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Thbunds Act, 1985) 

Title of the case 	 0. A. No 	12006 

Sri Narendra Singh Rathore 	 Applicant 

- Vettts- 

Union of India & Otheis: 	: 	Respondents. 

• 	 INDEX 

SL. No. Aimexure Particulars Page No. 
01.. ----  Application 1-14 
02. - Verification -15- 
03 A Copy of ddvertlbement dated j24 08 1999 -F'{- 
04. 8 Copy 	of 	appointment 	order 	dated 

29.06.2000.  
- 	 9 

05 C Copy of representation dated 110403 - 

06. D Copy of forwarding dated 16.04.03. .- 
07 E Copy of reprebentatlon dated 140603 
08, F Copy of recommendation dated161)6.03  
09. G . Copy of forwarding letter dated 16.06.03.  
10 H Copy of Signal dated 270603 .- 
11. I Copy of letter dated 28.06.03. -2 	- 

12. 
• 

J 
______ 

Copy of judgment and order dated 
31.03.04  

2 	..- 	O 

13. K 
(Series) 

Copy of representation dated 20.04.04 
and forwarding letter dated27.04.04.  

14- 	. 

• 

. 	 I. 
(Series) 

•. 

Copy 	of 	ordr 	dated 	16.08.04 
communicated 	through 	letter 	dated 
17.08.04. 	•. 	 • 

- 

_________ 
'15. 	• M. 

(Series) 	. 

Copy of representation dated. *08.04 
andforwardingdated3i.08.04. 

3-Lp 
L 

.16. . N 	.. JCopyofreplyletterdated2510.04  
17 0 (Series) Copy of representation dated 02.11.05 

and 07.02.06 	. 	 .. 	 .. ., 

DateO.2. 



1NTliECENTRALADMIStRATIVETRIBUNAL 	 • 

GUWAHATi BENCH: CUWAEA'Ti 

(An Application under Section 19 of the Adüinistrative Tzibunak Act 1985), 1z 

O.A.No, 	 /2006 

BETWEEN: 

Sn Nanndra Singh Rathon, 

Son of Late Srirani Sinh Ratho-re, 
S 	Traltoti 
ARTC'ScIoL Assam  

C/O 99 APO. 	- 
.AppIicant 

•AND 

TheUziioñofindiä, 	 . 

Represented by, the Secretaiy to the 	. 
Government of India, 	 . • 	MinistrV of Home Affairs,. . 
New Delhi. 'fj000;I 

The Director GeneraJ Assam Rifles, 

Shuljong-793011. 	, 	.. 	 . 

The Inspector General, Assant Rifles 

(North), C/O 99 APO. 	: 

• 	4. 	The DIGi  Assani Rifles 

Assam Rifles Training Centre & School1  . 
Diniapur, Nagaland. . 	( , 	. 	.• .. 

Respondents.' 

DA1LSOF THE APPLICAON 
1. 	

Particulars of order(s) agunst which this app]icatinn is made 



/ 

This application is made praying for a direction upon the iespondents for 

consideration of prornoticm of the applicant to the cadre-of HindI Officer 
with all consequential service benefits at least from the date of vacancy in 
the light of the direction/order issued by the DGAR on 168.2OG4 

communicated to the applicant vide letter- dated 17.8.2004. 

Jusjsdjcficrn of the Trihunal 

The applicant dedares that the subject matter of this application is well-
within the jurisdiction of this HOn'ble Tribunal  

- Lhnitatjon.  

The applicant further dedares that this a piicatin is med within th 
period of limitation prescribed under Sectlon-21 of the Administrative 
Tribunals Act, 1985.  

Fiictsof the Cdse., 	 .. 	- 
41 That the applicant is a citizen of India and a permanent resideit of .villige 

and P.O. Kaila, District- Etah -(U.?.) and at present is woridng as, HiZidi, 

Officer (since reverted) in the Head quarter, Inspector General. Assan'• 

Rifles (North) C/O 99 APO and as such, he is entitled to A,the rights, 
privileges, and protection guaranteed under the Constitution of iidia and - 
the other laws framed there under. The applicant is a civilian- emp1oyee - 

42 That the applicant jomed the service in the Assam l<ifles as LNK/Wnter 
on 3112 1979 Thereafter he was appointed as Hmdi Teacher in Assant 

- Rifles on 1.6.1985. Considering the meritorious servke of the 4plkanç - 
respondents appointed the applicant as Hindi Translator, (rade 11' *.e.f. ---- 
7.7.1988 on deputation basis. The applicant was again promoted as Birth 
Translator, Grade-Jon 2961999 While the  applicant was discharging his 
duties sincerely to the satisfaction of the respondents and without any 

( 

&10 Qtre 



4. 	

. 

blemish,, a post of Hlndi Officer fell vacant in the, establishment ofthel 

• respondents. The respondents btought out an advertisement vide No. 

A/1-A/25/PartLll1' dated 24.8.1999. The said advertisement Was widely 

circulated. The applicant beiiig eligible. on fiilfillnient of the required 

terms and condition of the said advertisement for appointment as Hindi 

Officer, applied for the said post According to the terms of Office. 

• Memorandum No. AB.14017/71/89-Estt. (RR) dated 310.1989 issued by' 

the Ministry of Personnel, Public Grievances and Pension Department of.  
• Personnel and Trainin& New. DeThi, the recruitment in 'the nature of 

composite method the selection is to be made only by the Union. Public".' 

Service Con'unission (UPSC). In' the, instant case, the applicant was 

selected by the UPSC for appointment as Hindi Officer vide their letter 

No. KNo.3/24(3)/2000-ADT-3 dated 13.6.2000 and the samé was 

communicated to the respondents. The respondents accordingly issued 
the order .  No. A/1-A/25/Fart-fl/285 dated 29.6.2000 and thereby 

appointed the applicant as 'Hindi Officer on transfer on 'deputation basis. 

in the scale of pay of Rs.6;500-200-10,500/- per month with other 
allowances from the forenoon of 29 June 2000 By the said order it was 
also 'stated that th&period of deputation shall be for three.years. 'it was 

also categorically submitted that the terms and conditions of deputation 

ould be regulated in accordance with the Government of India, Ministry 

of Personnel, Public Grievances and Pensions (Department of Personnel' 
and. Training), New Delhi as in O.M. No; 2/29/91-Estt. (Pay.11) dated 

5.1.1994. The applicant resumed his duties w.e.f. 29.6.2000 as Hirdi 
Officer. 

The copes of the advertisement dated 24.8.1999, ordei dated 

I 

	
• . • 	29.6.2000 are annexed herewith and marked as Athiexures - 

A& B respectively. 

NiUJQ 	kTr 
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4.3 That the applicant, while serving as Hindi Officer and before cothpleton 

of the period of depntation, made a representation to the cptpetent 

authority vide his letter dated 11.3.2003 for regu1rizing his appointment. 
as Hindi Officer. The applicant relied upon the terms of deputatton:as a. 

regular promotion as provided in para 7 of the Government of India, 

Department of Personnel and Training 0 M No 2/29/91-E6tt.(Pay U.) 

dated 5.1.1994 in public interest The said representation was duly 

• 	. 	reconunended by the competent authority on 11.4.2003 and the said 

representation was, sent to the competent authority for ifcessary .  
• 	, consideration on the basis of recommendation. This was done vide letter . 

• 	. 	No.1.120/A/2003/0621 dated 16.4.2003. 	 V 	 V  

The copies of the said representation and the 
recommendation dated 1142003 and the forwarding letter 

V 

	

	 dated 16.4.2003 are annexed herewith and marked as 

Annexures - C &Drespectively. . 

44 That the respondents failed to respond to the aforesaid representation 
made .hji the applicant and kept pending the matter without assigning any 

reason. Considering the silence maintained by the respondents, th 
V applicant made another representation on 14.62003 and thereby.payedto 

the authontiec to regulan7e hgappointment ac Hindi Officer The qaid 

second representation dated . 14.6.2003 has also' been .stroitgly 

recommended by the competent authority for regularisation of the 
applicant as Hindi Officer. The:said representaticm was also forwarded to 
the respondent No. 2 with recommendation for consideration .vide letter 

V . . No. VI.104/Est/2003/1088 date 16.6.2003.  

The copies of the saki representation datI 14.6.2003, eriid 
the recomfnendation and forwarding letter dated 166.2003 

are annexed herewith and marked as Anñexures - &.'C 
respecUvely. V  •• . • V 



4.5 That surprisingly enough, while the representations as stated above were. 

• pending before the respondents for consideration under the Rules; the' 

respondents instead of regularizmg/absorbmg or extending the services 

of the applicant as Hind! Officer in the same Department issued the order 

thereby reverting/repatriating him from the post of Hindi Officer to the 

post of Hiudi Translator Grade-is vi4e Telegraph signal No. A 3271 (dated 

27.6.2003) and the .order of movement vjde.No.. VU01/Est/203/. dated. 

28.6.2003. 

The copies of the said order in signal No. A.3271 (dated 

27.6.2003) and the movement order dated 28.6.2003 are 

nnexedherewiLhndinaxkedasAnnexures-H.&.L, 

respectively. 

4.6. That the applicant is a holder of Master Degree in Hind! and English in 

addition to his . degree in Law and B.Ed. . Moreover,' his 1otg' working 

experience at his credit in.the depirtmeni. of the respondents induding in.. 

the post of Ilindi Officer justifies his claim for regularition, as Hindi -. 

Officer under the respondents. 	. 

47 That the applicant is the only qualified and eligible employee in the 

department to be promoted and regularized in the post of Ilndi Officer.  

As stated hereinabove, the applicant is deemed to have been proinotetito. ' 

the post of Hindi Officer from his feeder grade of Hind Translator Crade- 

1. 

4.8 That the old recruitment rules for appointment of Hindi Officer provided 

that the appoinirnent shall be made on.deputaLioh basis failing wlilch by.. 

direct recruitment But according to the new recruitment riles which has 

come into effect sometimes in the month of June/July, 2001, provides that 
67% of the posts of Hindi Officers shall be filled up by promotion fatling 

which by deputation and the 33% be tilled up by deputation tailing which 

t1Ad/ 



direct recruitment' The vacancy herein this case being only one, the post.. 

is. required to be filled up by promotion now A such applicant's 

appointment as Hiixli Officer is deemed to have been made by promotion 

duly selected by the UPSC, the applicant has acquired a right to continue 

in the said post orto be regularised in the post The settled position of law 

relating to deputation and absorption is that a deputationist has no right 

to seek absorption unless law/rules provide for such absorption. In the 

instant case, there are law/rules for absorpUon/regulariSatiofl and also for 

extension of such period of deputation in the public interest. More 

particularly, In this case the applicant made representation for.such 

regularisation/absorptiofl. The applicant craves the leave of this Hon'ble 

Tribunal to direct the respondents to produce the copy of the New 

recruitment rules of 2001 as the applicant could not collect the same in 

spite of his frantic effort and searcK 

4.9. That under the provisions Of law and the facts and circumstances of the 

case, the applicant has a legitimate expectation that he shall be regulatized 

or promoted as Hindi Officer. 

410 That your applicant, being highly aggrievc4 with the order of 

reversiontrepatriat!ofl approached the Honbie Tribunal through O.A. 

No. 154/2003 (Shri N. Singh, Rathore -Vs- Union of India & Others) 

However, the said original application was disposed of by the Hon'blc 

Tribunal on 31.3.2004 with the direction to the applicant to file a fresh 

representation within a period of 1 month and the said representation 

shall be disposed of by the respondents within a period of 3 months from 

the date Of receipt of the representation. . 

A copy of the Judgment and Order daLed 31.3.2004 passed In 

O.A.154/ 2003 is eñdosed herewith and marked as Annexure 

at 
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7. 

4.11 That your applicant accordingly submitted representation dated 20.42004 

before the respondents for consideration of his case for 

appointment/promotiOn to the cadre of Hindi Officer in the scale of pay 

of Rs. 6;500-200-10,500/- and the said representation was duly.forwarded 

by the office of the DJ.G., ARTC School,' Dimapur vjde letter No. 

i L36011/CC/047A/2510 dated 27.4.2004. 	.. 	. 	. .,. 

• 	Copy of the representation dated,20.4.2004 and forwarding 

letter dated 27.4.2004 are enclosed herêwith.andma.rkedas.., 

Annexures .- K (Series). . 

• '412 That your applicant further beg to say that he has come to learn from the. 

written statement of O.A. No. 154/2003 that his grading of ACR for the 

year 2001-2002, has been awarded, as 'Average' when, his gadirg for the 

year .1997-93, 1998-99 and 1999-2000 has been awarded as 'Very Good' and 

for the year 2000-2001 the said grading was 'Good', but no commithicaflon 

or opportunity was provided to the applicant while his grading of ACR 

was . down-graded and unfortunately those uncoinmunicated down-. 

• grading ACR,, has been taken into consideration by the. DP(, while 

considering his case for promotion to the cadre of Hindi Officer during the 

year 2003-2004 but his case was not recommended for promotion to the. 

post of T-Tindi Officer, which would he evident from the order passed by 

the DCAR, on his representation dated 20.4.2004. It is a settle4 position of . 

law that uncommunicated down-grading ACR cannot be aded upon by 

the DPC while considering the case of the applicant for promotion to the 

post of Hindi Officer in 2003-2004, therefore, Hon'ile Court be pleaéed to 

direct the respondents to hold the ieview' DPC to reconsider. the 

• promotion of the applicant ignoring the down-graded uncomnumicaled' 

• ' . adverse ACR for the years 2000-2001, 2001-2002 with immediate e.ffecL Bé . 'H 

it stated that the respondent No 2, pasel  a detailed spedlclng order on 
164 2004 against the representation of the applicant dated 204 2004 

•c .: 



wherein it has been fairly adnitted, by the DGAR that in view of the 

change in Recruitment Rules, 2001 w.e.f. May, 2001, 67% posts of T-Iindi 

Officer are required to be filled up by promotion from the feeder cadre of 

Hindi Officer Grade-I. It is also stated that in the order dated 16.08.2004: 

that the applicant has discharge his duties satisfactorily during his tenure 
on deputation as Hindi Officer. It is further dearly stated in the said order 

that the applicant being senior most eligible candidate in the feeder grade, 

his case for promotion to the said post should be considered subject to 

approval by the DPC and also in ternis of compliance with the order of the 
Hôn'ble Tribunal. 

• 	In paragraph 3 of the 

stated that the case of the ew 
Officer has been considered by 

C 

but his case was not recomrnei 

further directed that case of the 

promotion to the post of Hindi 

stage that the case of the applic 

year 2003-04 but due to. 

recommended by DPC, as a 

the uncOinnitinjea Led 

which is not permissible under 

bcen downgraded itut pro 

notice and also without any con 
• that during  the aforesaid relev 

applicant was never served with 

work as such those uncornmunica 

been acted upon by.the DPC in 

Court be pleased to direct the resp 

those uncommunicated downgra( 

pleased to direct the respondents 

R order dated 16.8.2004 11 has beèn. 
t for promotion to the post- of Hindi 

DPCinbist&m fli6yea0304 

by the DPC due to lack oIACR and 
licant:be consider d fornext.L)j'C for. 

icer; It is surprising to notehôrc 	i 
by, the DGAR for promotion during the 

Lgrading of ACR 'his Case was not. 

stated above the DPC has. acted 'upon 

;ACR Iorthe. ye&r.200001 and 2001-02; 
Le law since ACRof the'applicant has . 
ling any opportunity or show causC 

uluca Lion. It is categorically sulthitted'.., 
it year i.e. 2000-01 and 2001-02 the)'. 
ty warniLn& menib fördfIdencyofhis 	S 

?d downgrading ACR should not have 

e year 2003-04. Therefore the Hon'bie 
Ldents to hold: a review DPC19oring 
tg remarks. in ACR 5an4 ur.there 
prthrote the applicant to the post of 



veeffect with all consequential service 

ntian 'here thatthere was a dear and 

DGAR in his order dated 16.8.2004,for 

tothe post of Hindi Officer by the text 

thecase of the applicant has not yet ben 

[ding any DPC inspité Of the order passed 

1, Assam Rifles. It is ought to be merthon., 

nt year 2004-05, the case of the applicant is 

the downgrading unconiniunicated ACR 

I for any other subsequent year U his ACR.. 

datedl6.8.2004 communicated through 

No. /1A/25/Part.ffl/2O04/463 dated 
d herewith and marked as Anexui •-.. 

ipt of the order dated 16.8.2004 submitted 

.2004 inter alia praying for consideration of• 
viewi)PCon.the ground that since he has 

thties while working as Hindi Officer. 

as reflected as 'Average' should have been 

ground that any grading below The berth': 

rnnuxiicated to the applicant. But he was 

communication therefore, the authority' 

Lolding review 1 PC. Moreover, vide letter., 

02 dated 25.10.2005 it is stated that revie 

tant case of the applicant and It is informed 

the case of the applicant for promotion be . 

Hindi Officer with .retrosp 

benefiLq. It is relevant to 

• categorical direction issued 

consideration for his prömol 

DPC. 'But surprisingly till th 

• considered for promotion by 

by the learned Director Gén 

• here That even for the recruit 

liable to be considered ignol 

• of the year 2000-01, 2001-02 

is downgraded without com 

Copies of the ot 

beng lc 

178.2004 are en 
• L (Series). 

4.13 That your. applicant after rec 

another representation on 30. 

his promotion by holding a x 

•  discharged higher responsil 

Therefore, his grading which 

• treated as 'Good' and on thE 

mark ought, to have been a 

never served with any suc 

• should consider his case by 

No.A/ 1-A/25/Part-ffl/2004/ 

DPC is not applicable in the ii 

• 

	

	that as per DGAR instructio 

considered in the next DPC. 

-ILI 
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Copy of the rep entation dated 30.8.2004, forwarding letter 

dated 31.8.20( & reply dated 25.10.2004 are enclosed 

herewith and irked as Annexures - M (Series) & N 

respectively. 

4.14 That your applicant being ghly disappointed due to non-consideration 

of his promotion and for m holding of DPCin December, 2004/January, 

2005 for the recruitment yc 2004-2005 submitted two representations on 

2.11.2005 and on 7.2.2006 b to no result 

	

Copy of the 	ntations dated 30.8.2004 and 7. 2.2006 are 

	

• endosed hei 	and marked as Annexures — 0 (Series) 

respectively. 

4.15 That your applicant further 'egs to say that he was waiting so long in 

anticipation that the respon ents will consider the case of the applicant 

by holding DPC/review Dl : but till date notbing.is communicated by. 

the respondents regarding c nslderation of his promotion to the post of 

Hindi Officer with conk quential benefits, in such compelling 

circumstances finding no 01 er alternative the applicant is approaching 

before this Hon'ble Tribunal raying for a dfrectión upon the respondents 

to consider his promotion t the post of Hindi Officer at least from the 

dateofhiseligibffityintenn of amended Recruitment Rules, 2001, 

4.16 That this application is 	bonafide and for the cause of justice. 

5. 

5.1 For that, the DPC has act I upon the uncommunicated downgrading 

ACRs for the years 2000-200 and 2001-2002 while considering applicant's 

case for promotion to the po of Hindi Officer during the year 2003-2004, 

which is not sustainable in he eye of law and as such respdndents are 

duty bound to hold revie DPC to re-consider the promution of the 

JJ&A 



applicant to the post of Hind! Officer ignoring the. uncomnumicated". 

downgrading ACRs for the years 2000-2001 and 2001-2002. 

5.2 For that, uncouununicated downgrading ACR which is below'presciibed 

bcnchüark as such downgrading ACRs are treated as adverse ACR and 

the same cannot be taken into consideration by the DPC .withouL 

providing opportuiiity. As such, case of the applicant is liable to be 

considered by holding a review DPC.' 

• 5.3 For that, if there is any adverse remark or downgrading of ACR recorded 

without communicating the applicant in any subsque, t year' after 2001-

2002, the sanieis also.liable to be, ignored by the DPCWhile considering., 

the case of the applicant in future either by holding DPC or review DPC. 

5.4 For that, there is dear instruction from the learned Director GeneraL. 

Assam Rifles to'considcr the case of the applicant for promotion to the 

• post of 'Hind! Officer in terms of,the amended Recruitment Rules as 

evident from the order dated 168 2004 But s'urprismgly the case of the 

applicant has not been considered for pronioti.on till filing of this 

application m terms of the order passed by the learned Director GeneraL 

• 	Assam Rifles. 	. 

55 for that, as per Government of Jndia's Instruction D1'C is liable to be held 

frequently without any, delay in order to consider prpmotion of the 

eligible candidate who fall 'within the zone of 'consideration as per 

Recruitment lulein force. In the instant case, the applicant well within the 

zone of consideration' and he has fnluilled all the requirement for . 

consideration of his promotion to the pOst of Hind! Officer. A such the, 

case of the applicant is liable to be . considered for iiromotion . with,. 

rétrospéctive effect by holding review DPC.  

5.6(  For that contention of the respondents not to hold review DPC as 

communicated through letter dated 2510 2004 is contrary to the settled 

I 



position of law and opposed to public policy in view of the tact that the 
DPC has ccrnsidered uncoimminicated ACR of the applic.ant"during the 

year 2003-2004 which was below lendunark. 

5.7 For that the order dated 25.10.2004 is void-ab-initio and opposed to law.  
• 	laid down by the Hon'ble Supreme COiIt, High. ,Qmrt : añd the leärned 

• 	Tribunal As such the respondent'; are 'duty bound to hold a' review 
DPC/D PC.': 

5.8 For that the DirectorCexteral, Assam Rifles in his order dated 16.2004 

ttegonlly deddred that the dpphdnt is eligible for ons1derdtion of Ins 
promotion to the post of Hmdi Officer in terms of amended Recruitment 

'Rules.andliis service was satisfactory to the cathe ofBindiOfflcer, while 

working on deput4ttion bAsis and further deddred that Ins mse would be 

considered for promotion by the next DPC But till date the respondents 

failed to conduct DPC meeting to consider promotion of the applicant 

- 5.9 For that, applicant has acquired a valuable and legal ight for 

consideration of his promotion to the post of Hind Officer, more so in 

view of the fact that post of Hind! Officer are availablèwiththe1rector. 

GeneraL Assam Rifles and there was a specific direction from the learned - 
Director. General, Assam Rifles to consider his case for promotion to the 
post of Hind! Officer. 

5.10 For that, applicant submitted several represexitaUons but the respondents 

did not take any step for consideration of his prootmon in. èpite of 
repeated approach.'. 	 ' 

6. '  Details of remedies exhausted. 

That the app1icant states that he has exhausted all there nediesavaiiahl 

to him and there is no other alternative and efficacious remedy than to file 
this applicaion. 	.• 	- 	 ' 
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7. 	Matteis not previously filed or pending with any.other couti. 

The applicant further . declares that he had previously filed O.A. 

No154/2003 but the same is already disposed on 31.3.2004. However, 

Writ Petition or Suit befôre any Court or any other authority or any other. 

Bench of the Tribunal regarding the subject matter of this application nor 

aiiy,stich application. Writ Petition or Suit is pending before any of them. 

S. 	Relief(s) sought for: 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordshlps be pleased to admit this application, call for the 

records of the case and isàue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall not be granted and on 

perusal of the recoids and after hearing the parties on-the cause or causes 

that may be shown; be pleased to grant the following relief(s):.. 

8,1 That the Honbie Tribunal be pleased to direct the .resp9ndentsto hold the 

DPC/review DPC to consider pwmotivn of the applicant to the .cadrt of 

Hindi Officer in the scale of pay of Rs. 6,50040,500/- with immedite. 

effect without taking into consideration the uncomrnnnicated . 

downgrading ACRs of the years 2000-2001 and 2001-2002 and also 

ignoring any other uncommunicated downgrading ACR, if recorded in 

the subsequent year. 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to promote 

the applicant to the post of Hindi Officer with retrospective effect:at  least 

from the date of eligibility with all consequential service benefits 

including benefit of seniority. 

8.3 . Costs of the application. 

8.4 Any other relief(s) to wHch the applicant is entitled as the H.on'be I 

Tribunal may deem fit and pioper. 	. . 	. 
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9. 	Interim order prayed for. 

During pendency of this appIication, the apjplicant prays for the foliowirg 

interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that 

peadency of this Original applkaUon shall tiot be. a bar for Uie 

• 	 respondents to grant the relifs as prayed for. 

10. 

This application is ified through Advocates. 

11. 	Particulars of the T.P.O. 

L F. ONo. 	 : 	312-74k 
Date of Issue 	 2-' O 3 
Isidfrorn 

 

iv) 	?ayatle at  

12. List of encIosims. 

As given in the lndex 



VERIFICATION 

I, Shri Narendra Singh Rathore, S/o Late• Srlrani Siugl Rathore, aged : 

about 46 years, permanent resident of Village and P.O.Kalia, Dist- Etah I 
(Bthar), at present working as S l r) 	 in the 
ARTC SchooL ' Dintapur, Assarn Rifles, 3, Milea C/O- 99 APO do .  hé±eby 
veiifythatthestatemnsmadeinpa1aph1to4and6tu12e e to  
my knowledge and those made in Paragraph 5 are true to my legal advice 

and I have not suppressed any material fact 

Andlsigthisverificationontlijsthe 2 dAyofApril2006. 

0 
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Gz th 	dflLra1 	d 
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Mh1fl'1h31Dy. 	Assam Rifles 
rc)Lrrrr1 	'.in 	Rirles 

cl..!Jonrr... / 	30li 
!. 

f _) f 

I 	Sec 	 -c- t c1L 	, _flj 3j 
Lok 	)3bh.1 	ctt/R 	j y. 3h:f;.l. 	jJr,j 	Dcz l)•iI 
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president's 	cretaria./\/jce_presdent 	Secrtariat/ P1annir- 	
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Government 
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)0 	I •./ • t\ •- 	— 
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3 'er 	.r:v.je in io': C In Lhe..- c7 Ic of s 5000_13O3o/L;ri)o 	or 
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DlPL rOI,rL 	£ 	RU 1 	 ,ijLt(- 79:3011 

0 R D 11 R  

/l-A/25/pc - 1 -rr/ 	 Dlt.Ld 3h11orcj Lhe 	Jun 4000 

1. 	in 1ursuance of UiitOfl Public 
r 

da ted 13 	 ha 	renc1ra 
S.irigh Ruthore, tm1rary -1fl.U. 	 rc(trdt 
Gellerdi 	am if1Ls as hero ' s Llect..a - nc1 	poii1j 
!appointod as Hinc.j. Off iccr an thu si,..ino' LJirLcLrtt.. on Lrns1r 
on dputitio hc;js in the c;1e of pay 0± RL. 6500-200--10,500/- 
per rronth plu.c other cli irc 	c 	ii,sihle irider rules 
aycint the oxisting,  vacancy with effect from the orericn 

cf 29 Jun 2000. 

2 	The above 	of P1 	O1.i9 föt°t....... 
periud c' -  3 U) yca 	ath ci.fc ct £ or.i the 	rc noon of 
çZrrrt-7GO0- to the rntcrrioorx- ot- 

...................... --, 
3. 	The terrno end coridit.ion of deputiot wl1. be  roçjuia ted 

in accordance with Govt of Iniia Ministryc'f P.rsonnel, 

Public Griovances & P:;nsior (Dott of lers & Trg) Now Delhi 

OM No 2/29/9l-stt(pa"0ii) dated 05 Jan 4 as amended from . 
to time. 

(5JBSharma) 
Major'Gorer1' • 	•.••' 	•'• -: 
Deputy Director General 
Assam Rifles 	. 

Dated Shillong. the 	Jun 2000 
CL4)'7 tO 

iUnor Sccr..taLy( 	D3) 	- 1r acE rtuition with 
Union P.tb1ic .Jcrvice ref erenca to their letter 
Cornmiss.on, 	Dholpur House No 3/24(3)/2000-hDT-3 
:3hahajan Road, Naw Delhi dated 13: Jun 2000. 

Govt off India 	 - For 	iriforiiiati.ri please. 
Ministry of Home 	.±fcirs 
(Pa':slI 	SLcti..Ln) 	. 
i'CW 	t)o1Ii. 
T1ie 	c.itjon.'j.. 	JCCCi1t:an. 	(4oiic;:cJ. 
(Cent;ral & 	itron3cnai Prade•;li) 
]ctVte11etLc 	uJ.1di;icj 

93011 . ••. 

. 
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J1 
No A/'l.A/25/Part-II/ 
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Nr et 	;;h Rathore 
Hinoi ()flicer. 
H Q 1A1, (f'orth) 
(R)99 .AP() 

la 	1 he 	i.rate Ucnerz Asam RIfles 

( 1 	aai.h 

 

jiroper Channel ) 

v4nk~(  vl~t - 
	

2 

SUBECT APPJCAJJON FOR RECULAIIISING THE APPOINTMENr OF HIND! 
OFFJ.CER 	 -: 

Sir, 
Kindly refer tômy application (iated U Mar 2003 fwd to })Q DGAR VJdeBQ IGAIt (Noi Ut) kLtr No I 120/AJ2003/0621 dated 16 Apr 2003 1 have the honour to si,bmt f4) wing facts for your kmd consideration and sympathetic orders please.  

That Sir, I h ave rndercd Z'i yew's of unblemished service in Assam Rifles to the rtilre s 	 vi Of my superior ()fiters. I have never been warned eccpt once when I 
conunsciie or :iLLing in Officer's taciosure at AJ2ASU on 2 Mar 2001. My apprehension is (h( my AC} for the year 2001-2002 may have been affec(ed. 

1 have cn erLurniing as klindi OfIacr since last three your.s which is a higher  grade group 'R', (ttzettt•tL post. A vacuncy is permanently istlng on the post of 1-Jindi 
Officer Group B' qazetted against which I have been termporarlly appointed. 

. 	Dot iiht. toyIUMICC t.itcre, iQ DGA.R won serveral riaUonal/ regional level tD  twuz d;trtip}iie, i ,r he field of Offkhd language Implemention. I have always ncc-epted 
t.strn i-t'ruti 	uhtrrftffly. 

5. 	[hal Sir, provision exists vide O.A. No. 816o1 1988 published at serial No 36 page 
No 75 Swomy's News letter Miu- 2001 that if an Officer is working in higher grade while his case with others who arc In feeder cadre his ACRIs to be upgraded by one nrd r, 

That Sir,: : :.enurc of deputation, is expiring on 28 Jun 2003 and reron to 7. 	 \ ron.Iuip-'5 poa will adversely effect, my morale and cause great humiliation to me in 

I humbi) Pray your honour to relse my appomt as 
•J 	)hndi ()ltip .ni1 iphlip. 

Yours faithfully, 

(Narendra Singh Rathore) 
Hindi Officec 
HQ .IGAR (North) 



; 

Shi N Rcithor Edi OflI(T h 	uig rn this 	irorn 03 Oct 2002 as. ihnth Officcr , us pfor 	dt ig 	1x i the 	od has bci absolutely 1fl1pe(1b1e and Praiseworthy. 
2. 	

The ifldijdj has approadi Ii adquart 1XAR throuh proper channel seeking r thizjtj11 of' his appoi1itiiit as Findi Ofliar and same has been forrdeJ by J-leadquars IGAR(N) lcttcr 	I l20/.AI2oO3/çp1 dated 16 Apr 2003. 	 No.  

3. 	The nIcsit application rüscs (he issue of cf 1iitj RCDCjt uid ILfliliOii of his aL)pc)in1e11t as IlincU Officer. 

I eu ii ni iend Li l ilt LI e LSe 11 iaV he 	agnj,d On its n lunt. 

(D 

16 	

HeicI 

lnspclor General I Jtui 2(33 	
Assarn Rifles 
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TO BE FAXED 

VL 104IEtJ2003/ 

Mahanldcshalaya Assani Rifics 
Dlrcctoratc Ccncral Assam Rifics 
(A Branch) 
Shillong -793011 

APPLICA110N FO1REGULAR1SrNG TifE 
APPOINTM1fNT OF HIND! OYFIER 

Application for rcgularlslng the appointincnt of thndl Officer In 
rcspcct of Shri N S Rathorc )  1-lindi ()fficcr of this HQ Is cndoscd herewith 
duly rccommcndcd by ICAR for your furthcr necessary action plcsc 

(Surjit Kuniar) 
DyComdt 
Camp Cdr 
for ExOtfIc10-Comdt 
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SRL NO 2851153 

FROM DGAR -A BR 

TO IIQIGAR [N] 

ARTC & S 

BRGE 

POSTING SIIRI N S RATHORE. SHRI N S RATHORE POSTED AS HIND! 

OFFICER ON DEPUTATION REVERTED BACK TO HIS ORIGINAL POST OF 

HIND! TRANSLATOR GRADE I WEF 29 JUN [FN] 2003 AFTER COMPLEflON OF 1 
HIS DEPUTATION PD. INDIVIDUAL POSTED TO ARTC AND S AS HINt I 

•rRANSLATOR ORADE I ON EXiSTING VACANCY WEf 29 JUN IFNJ 2003. 

INDIViDUAL TO BE SOS WEF 29 JUN IFNJ 2003 ARTC AND S ONLY. 3111(1 
DEVENDRA SINGH }ilNDI TRANSLATOR GRADE I REVERTED TO HiND! 
TRANSLATOR GRADE II WEF 29 JUN [FNI 2003 AS HIS PROMOTION WAS 

TEMPORARILY AND IN OFFICiATING CAPACiTY. INDIVIDUAL REVERTED 

BACK TO hIND! TRANSLATOR GRADE II DUE TO NON AVAILABILiTY OF 

VACANCY IN GRADE I DUE TO REVERSION OF SHRI N S RATHORE FROM 

DEPUTATION BACK TO GRADE L SI-IRI DEVENDRA SINGH TO CONTINUE AT 

ARTC AND S AS ilNDI TRANSLATOR GRADE II IN PLACE OF SHRI SHKTI 

DHAR MESHRA WHO ON COMPLETION OF HIS TENURE POSTED TO HQ 

REQUEST CARRY OUT POSTING ORDER OF. N CESSARY NOTIfl CATION 

BEING ISSUED BY THIS DTE 

SDIBDK 

ik 
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• 	:. 	.'JillFd) 

HQ Inspector General Assain Rifles (North) 
C/o 99AP0 
YJMENTORDE: 

...... .......  /,/.. ,Ra 	.....:,O 	ame 	3 Ra thore . 
and ............  /.//./............. . . .....  OR of this HQ will proceed to.... 
Purpose of Journey..,.° 	.° 	

T. i' 	Y. 	Sig 110. A 371 at 7 Jun 2003. )ate of departure...............J...Q.3 	..................................................... 
. 	 .. )ate oi 	SOS .................  .... . .....  ... ... ... ....... ....... (FN/A 	Date of SORS .......... ....................... 

'Jul101 It 	for muve 	O1 	 27.............7 Null vat at destmatioji l/Ly \vilt rc()CCrt 	........1ol;r........o ... j.fl1.  ......... ........ ..... .... ...  ................ 
1(11 'dUI11 15 Itt pl)SSeSSiuji o l 	( 	/•p NC). 	........ . .. ....  ............................................  .... ...... ........ 

)abit/Ciedit balance of the ittdtvidu( I s  Rs. ... .........  . as per OSA for the quarter euditt 
(Ce (O(lO\CItC 	leave i 	

his credit uJ)u ............................................................................................. I. 0 	Eat ted leave ... .......... . ................... days 	(b) 	Casual leave ............... .......... days 
a case any difficulty enroute he/they will report to JO or ndarest CMP, if not available to tite a.uton mastet for assistance by i 'aducing this niovetnent order. 
NI -malaria precuations will be strictly adhered. 

Jary mattet will not be discussed with unauthorjsed pers. 

snm Rifics pers and their families arc entitled to medical treatment 
in service Jlosp vide \ Nu F 6!251521D (Med dated 12 Dec 52 DGMS letter No. B/75 1 35/DGMS - 3 (E) dated 07 b at IntImated vide DGAR IetterNó VIII Med/I-M1.73 dated 22 Mar 95. 

Fssam Rifles pers are authorjscd to USC Army Transit Camps. (Auth AHQ letter No 5 Jan 87). 

iedicaf category of the individual is............. 

s entitled to avail iT as per CXistjn rules 

Warrant issued 110111 ........ 7.................................. to 	.ttt/.. 

• f 	' 

('I 
' 	

. 

/ '.. 

•. 

( Suv i 
Ivu ')y 	0!a(it 
)"4fy 1 ;.1'y't/ 	Oat' 	dr 

lor Coiii,nand 
//_0 Ic;1? 	Ii) 

JNJthjj'\.' (_OCtt:Jlajtjer (Nuce I I ted 
1) ()(\( (.A/RceJ Ltattelt SJiittct - ( F 

Lu lcet'jtj ................................ 

Copy 

1IfJCT1) 

. 

~tt, ~Wcl_ 
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Cj 

Oriria.l Appl!cat.on No: 54 0f 2003 

D_t e of CCiSi0 nT a1i e 3 tcej Df M - - 	2004 

The Hon'bla i Shri Klc3, S nGh,  

The Ron hie .ShrI 	V. 	
'V 

Shri Narendra Sirgh 	thore 
S/o Late Srjrarn Sj.;,ç -  IOt,ICOC. 
Rlndi 0 (s:nce 

od Quart c, Ino' 	otc':'Q soerEJ ( orth) sssni Rifle,, C/a 	PO, 	
.. By Adocs Dr (r'2:s) i. Pathj 

Nr D. Boruch and Mr J Sea, 

versQs - 

CT 
(0 	

Unidn of India, rapresented by the 
/ 	Secretary., GCve0t of labia 1  7 	'iinistry of Home Affaira, 

New Delhi. 

The Director General, 
Assarn RifLes, 	-; 

Shillor.g. 	 V 	 ' 

. The iflapector C. er -  i 	' 

ASSCm Rifles  
C/o 99 APO. 

4, The D1.G., AasE7, , Rifles, 
As5m Rifles Trirxng Centre & School, 
Dimapur, Nagalard  

By Ad'oç 	 :. 	. 

t Mr A. Sob Roy, Sr. CCS. 

2 2 2 2 ! (oiis) 

J.JLDIP SINc-i, JUDJ.CI ,rip 

CPPJ 1 C&rt joined 	tie ASs 	n: flS.E 
3 	121979 	a s 	NK/7t.r 

Uijd'j 	TrOO:.IOtC.r. :of- 7 	T999 

tools. 	Tha;:eer ti: -  

 - 

 
cart 	"v-or 095i  

lrdi 	TrarJetc,r Grf T. 	on 	23.5 1999 - 

orvang 	E. 	ouch a of 	)H  
C5tObjflt oft" a aaro' 	o.a':: and 	t 'In 

7'. 
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issued an advertisement for filling up of the post of 

Hindi Officer on deputation basis for a period of three 

years. The applicant applied for the 'post. He was found 

suitable for the post and accordingly' -.,he was appointed as 

Hindi Officer on deputation.basis'fôr'& period of three 

yeara. While, the applicant was cotinuing' on depitation. 

Recruitment Rules for the post ofpHindi Officer was 

promulgated afresh and according to the fresh Recruitment 

Ruls the post of Hindi Translator Grade I had become a 

feeder cadre for promotion to the post of Hlndi Officer. 

Since 	the, applicant 	was 	in 	the 	feeder cadre and 	in 	the  

111tiStr'direct 	line 	of 	promotion 	to 	the 	post 	of Hindi Officer 	as 

pEi,r 	the 	fresh 	Recruitment 	Rules 	he could not 	be 
2:A 

co'sidered 	for 	deputation 	and 	therefore 	the respondents  
. / 

retriated 	him 	back 	to 	the 	post 	of Hindi Translator , 

rade 	I. 	Meanwhle, 	'Lhe 	apiicant had subuittad 

several representations for being retained in the post of 

Hindi Officer,  on deputation and also a representation for 

his non-consideration for promotion to the post of Hindi 

Officer. 

2. 	The representations of the applicant have not 

b3en disposed of because of the fact that the matter was 

subjudiced. In view of this the applicant now wants to 

withdraw the O.A. and wants that his representations 

should be disposed of. We allow the applicant to withdraw 

the O.A. an at the sane tir.e direct, the respondentu co 

dispose of t-e representation by a reasoned and speaking 

order. However, the applicant may file a fresh 

representation including all the developments that have 

taken ...... 
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taken place. The fresh representation should be filed 
Jo 

, Within a period of onrnonh •nd the representation shell 

:disposed of by the respondents by a re3oned an 

1 speaking..order within a'.period.of 	1 	sf r,om the 
date of receipt of the representation. 

.3. 	The application is disposed of. 	No order as to 
N . i j 

Costs. 

-. 

in 	Sd/MMBra(J) 

i\ 	 Sc)  

- 

Section Officer (J) 
C.A.T4  GUrJ'A 114 TI UANCT nicin 	. 	S 	 . - 

. 	
. 	 Guwahuti.,8 005 .ç 1 	
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I rom 	Narendra Singh Rathore 	 _I 
Hmdi Translator Grade-I 

I 	(Since reverted from Hindi Officer) 	 2 
_.../ 	 -• , r1un orancn, itxc.i L.CCi, iiniapui 

............... To4 	Directorate General Assam Rifles 
(A Branch) 
Shillong - 793011 

,-. 	., 	... 

(Through proper channel) 

PROMOTION TO THE POST OF HINDI OFFICER FROM 
HIND! TRANSLATOR GRADE-I: REPRESENTATION AS PER 
DIRECTION OF HON' ABLE CANTERAL ADMINISTRATIVE 

, .... TBUNAL. GU\VMTI BENCH 

TSir, 	'• 	' 	' 	,, 

Most humbly and respectfully I beg to state the following few 
lines for favour of.your kind perusal and sympathetic consideration. 

1. 	That Sir, 1 approached the Hon'able CAT, Guwahati Bench vide OA No 
154 of 2003 thereby seeking direction for my promotion to the post of Hindi 
Officer under your disposal As my representation submitted earlier to your 
good self; and the same was pending consideration, I decided to withdraw the 
said case and submit a fresh representation for favour of your review the entire 

',. issue of my promotion sympathetically and considering rnj entire past services 
/ 	rendered for the cause of the HQ DGAR since 1979. 

.......... 

r 
* 	

Accordingly the aforesaid case was finally disposed owith the direction 
to submit a fresh, representation to your honour for coiiideration of my . 	promotion. 

A copy of the said final order passed in 
. 	 . 	 OANo 154 of 2003 dated 31 Mar 2004 is 

enclosect herewith, 

1 , 	2. :*.That  Sir, Ijoined in this department on 31 Dec 1979 as Lnk/Writer 
through due process of selection after considering my past services and the 
efficiency and qualifications I was, selected and appointed as Departmental 
candidate to the post of Hindi Teacher wef 01 Jun 1985. I served with my all 
sincerity and devotion in the said post upto 07 Jul 1988. Thereafter I was 

' appointed as Hindi Translator Grade-il on deputation basis wef 07 Jul 1988. I 
1' 

 

was finally absorbed in the said post wef 08 Oct 1990 as regular Hindi 
............ Translator Grade-lI.. 

.3. 	That Sir, while I was serving as Hindi Translator Grade II, I applied for 
the post of Assistant Director (Official Language) in the Income Tax Dept of 
Govt of India' against an advertisement for such appointment on deputation 
basis , The post of Assistant Director (Official, Language) is , a group '.B' 
(Gazetted Officer) post. 1 was found fit and duly selected for the said post and 
was appointed wef 23 Jan 1993 1 discharged my duties as a Group B Officer 
for long about five yeais with sincerity and to the best satisfaction of the 
authorities concerned 1 was repatriated wef 22 Aug 1997 and Ijoined the 
original post of Hindi Ti anslator Grade-Il wef 23 Aug 1997 

Contd2/- 



-2- 

/
• / 

	

	That Sir,J was promoted as HindiI'ranslator Grade-I on the basis of merit cum seniority wef29. Oct 999 . While I was servinQaS Hind I 	 a,ith 	 ii 	- 	 . 	- 

--------------------------------------..- 

	.z•,IaLk, '..7J UUC—j Iiy 4U 
gooa records of service I was appointed on deputatjdn basis as 1 -lindi Officer (a group 'B' Gazefted) postwith;jjer position for a period of three 

years although there is a cler vacancy available for the post. I completed my 
period of deputation by shouldering all responsibilities to the satisthctj 
atithority Concerned and without any blemish. 	 oi of the  

It is pertinent to mention here that my selection was duly made and 
approved by the Union Public Service Commission on the basis of my 
qualificatio11 and eligibility. 

5. 	
That Sir, as per provisions of Recruitmeit Rules (Old) the post of Hindi Officer was to be filled up by deputation failing which by Direct Recruitiiieiit 

Thereafter the new Recruitment Rule was introduced from May 2001 thereby 
changing the old Recruitmnejit Rule. According to the new Recruitnient Ritic 
67% of the post of. Ilindi Officer are, to be filled up by promotion from the 
theder grade of Hindj' Translator Grade-I having mininitmmn three years regular 
Service in the grade failingwlicj by dcputatjo,i rest 33% vacancies are to be 
filled by deputation thiling which by direct recruitment In view of the above 
legal position I was the only person fulfilling all the terms and conditions for the 
promotion as regular Hindi Officer. More particularly as I was selected and 
found eligible to be appointed against the said post even by the UPSC (On deputation) 

. That Sir, while I was on deputatioti as Hindi Officer I made several 
representatjois to appoint me as regular Hindi Officer against the vacant post as 
per Recruitment Rule before the expiry of the period of deputation: But my 
represeiitatjots were not considered and I was repatriated to the post of 
Translator Grade-I on 29 Jun 	 Hindi 

2003 and at present I am working as Hindi 
Translator Grade-I in- the, ARTC&s, Dimapur with my all sincerity, devotion and without any blemish. 

That Sir, there are as many as tw6 regular vacant posts of Hindi Officer in 
the establishmieii of HQ DGAR. According to the existing Recruitnje,t Rule. I 
am the senior most and eligible candidate in the feeder grade for promotion to 
the post of Hindj Officer. 

8, 	That Sir, inspite' of the existing as many as two vacant posts of Hindi Officer my case has not been considered up till now. Now as per direction of the 
Homb1e CAT Guwahati Bench, I make this represthtation to your honour for 
favour of rcviewing. my case and to consider my proinotio,j to one of the existing vacant posts. 

9. 	
That Sir, there is noting against me in my entire service career. I have 

never been communicated any such adverse remarks against mc in the ACR as 
such there can not be any ground also for not considering my promotion. 

Contd. .3/- 
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In this 'onnection it is worth icthtionjn here That I have come to know 
that I have been graded 'Aveigc' only for the period 2001-2002 while,I was 
holding the Post. of Hindi Officer on deputation basis. I have come to know from 
the WRITTEN STATEMENT filed in the OA No 154/2003. Following grading 
have been reflected in the same 

) 

A.   Year  1999  

 10. That Sfr. 1 would like to submit the 'Average' gradig based On' which the 
proniotjoji tdthe post of 1 -lindj Officer has been denied to me amounts to be an 
adverse remarks but this was not communicated to me. The Jaw is well settled 
that the pronitjoti can not be denied on the basis 
ACR. 	 of un -communicated adverse 

H. 	That Sir, I was holding and shouldering highcr responsibility as a group 
'B' Officer in the Income Tax Depi, (Govt of India) for about 5 years. Similailv 
I have shouldered the higher responsibility of Group 'B' Officer as Hindi 
Officer in this Dept also for three years. So far the promotion to a gi'ade in 
which the candidate shouldering higher responsibility should be given the 
beneflt of one grade liihcr ACR to his ACRfor the concerned period of 5 years 
and 3 year's repectively. For example i f the required bench niark for promotion 
is 'Good' a candidate having 'Average' grading should be considered as 'Good' 
similarly, where requirement is 'Very Good' a candidate having higher 
responsibilities should be considered 'Good' as 'Very Good'. The law is well 
settled in this règárd. 

The provision exists videOA No 846 of 1988 published at .scr no 
36 page no 75 of The Swamy's News letter Mar 2001. (Copy enclosed) 
That if an officer is working in higher grade while coniparitig his 'case' 
with others who 'are in feeder cadre his ACR is to be upgraded by one 
grade. In Shanibu' s 'case (Supra) it was held by I Innable Supreme Court 
that when two se's of ofilceis a me coinpa 

ilij)cJ!ron1oio,i aIl(J the other who mire still iii keder cadre, then 
tJsasefti .eitiiig unequal and in suck a case the ACRs of an ofliceronadhoc PIO!Hotjofl iii, higher . grade should heupgrade(lj)y 011(' grmllk, 

hi 	m 	 H 	g 

(wtd. 'hi- 

"o 
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• •.. 2:,  That Sir, I 

have been awarded Averag& grading inthe ACR in the year 
. ., .001-2OO2hI havenever been communicated any adverse remarks in 

the entire • ' °f24'yearsf se11ce Wide OA No270of 1999 publish at ser no 118 page no P 	
51SwamNews leer'f Dcc 2003 (Copycnclosed) It has been laid dowfl 

tional 
whjcji was below the bench mark 
rEgyLred 	Honourable Supreme 

Court held in Gurdial Singh Fijji Vs State of Punjab (1979) (I) SLR 804 ,c;.
•  

	

• 	- 	,.•, 	

•'•.  

Principal is well settled that in accordance with the rules of natural 
• • •• justice and adverse report in CR can not be acted upon to d , 	.Po1nption opportujfies uiiless s com1ucate 	 eny 

d to the pers concej'ned" • , 	y ;Thus, Average awarded in the year 2001.2002 is below bench mark and - 'may be treated as adverse entry and it was required to be communicated for making improvements of the individual hence it is required to be ignored or eçpunged. 

13 	
That Sir, vide OA No 714-CH of 2002 published at ser no 71 page no 56 

'Samy's News' of Aug 2003. (Copy attatched) It was held that 	CRs of all then Meshmila I,- 'Good' and the rest 02 
—;- - - 	 "(P0(1 br utjljzjii ' the benefi( w)(JeI• AC1 çjjenie, Taking inspiration 

from decisioi1 of Apex Court in the case of UP Jal • 	
Nigarn and others Vs Prabhat Chandra Jam and others (AIR 1996 SC 1661) The 
High Court pf Mahabad while dealing the case. had given an illustration that if • ian 

mployee legitimately had earned an 'out standing' report in a case, which in 
-•: Succeeding one, and without his knowledge is reduced 

to the level of "Satisfacto1y' It would certainly be adverse and affect h - 
.• 	his 	 im at one or other stage ,career. Hence it has the necessity to be Commufljcated 

• 	
14,. That Sit, In view of the matter and considering my unblemished long 

,service since 1979 rendered for the dept I earnestly request you to consider my .:case: Of *'promotion as Hindi Officer. The service jurisprudence regarding 
promotjon is that reasonable promotional OPpOflu1jtjes should be available in • 	- 
eve -Wing of public service that generates efficiency in service and fosters the 

• 	. 
 appropriate attitude to grow for achieving excellence in service, In the presence • 	

of promotional prospec, the service is bound to degenerate and stagnatiofl kills 
: :Pept Goy 

• 	
- the dsire to serve properly. (Raghunatj1 Prasad Vs Secreta Home (Police), • - 	 t of Bihar reported in AIR 1988 SC 1033) '': 	• 

• - 	: 	

Coifld,5/. 
S - 	 • 	• - 	

1 

.• 

• 	•;.•,• 	/•_ 	••• 	 . 	•. ',1 •'••,._. 	. 	•'i- 
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That Sir, Under the facts, circumstances and the provisions of law. I most 

f'

respctful1y 4and 1earnestlyrequest your honour to kindly consider my case by 
$holthng a REVIEW DPC and as per Recruitment Rule for the promotion to the 

and to promote me to the said post at the earhest as 
directed by Honable CAT, Guwati Bench as in order dated 31 Mar 2004 in OA 

UNo 154/2003aid for which act of your kindness I shall remain ever grateful to 
" 

16... :Thanking you.. 
9 	 it 	UT 

UL 	 yours faithfully, 
41 

it 
W. 

\\ 

Place 	Dimapur a' 	 Narendra Singh Rathore 
Hindi Translator Grade-I 

Datqd 2-<'Apr 2004 	 (Since reverted from Hindi 011icer) 

RECOMMENDATION OF BRANCH OFFiCER (SO-2 (EDN) 
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Mhan1desha1aya Asm fl!'c.p 
,L.trectorateGenerai Assatll Rlfleè Shillong...... 793011 

JAug 2004 
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VSM 1)1 RECR)R 
GENERALASSAM RI FLES IN 11 I E API'LICATION I)A'lEl) 20 AlRI I 2004 
sunMl'rTEI) BY SIIRI N S ;tNrnoRE. iI1ND1 'IRANSLA'I'OR GRADE - 

N2lo\ 

Shri NS Rathore, H,indi Translator Grade - 1, was temporarily appointed as Hindi 
Offmcr on deputat,ion basis for a period of three years with effect from 29 Jun.2000 (FN) 
vide this Directorate Order No AIl-A125/Part-1I dated' 29 Jun 2000. At (lie time of 
appointment, as Hindi Officer on deputation in terms of the Recruitment Rules in vogue, 
(lie post of Mmdi Officer was to be filled 	by deputation, failing which by direct 
recruitment. No provision existed for filling 'p the said appointment by promotioti froni 
feeder cadre at that time. He was reverted back to his original post of Hindi Translator 
Grade - 1, wcf29 Jun 2003 (FN) on completion of tenure of deputation. 

Wi t1, the change in (lie Rccrui (mciii Rules wcf May 2001,   11111(11 l'ranslator 
Grade - I post, became eligible, for filling up from the feeder category. Ftfilhci', as per 
said policy 67% of the posts were required to be filled upby promotion. Having been 
selected through the Union l'ublic Service Commission for filling UI) the said 
ppoiIlIIllcIlt ol' I li'iuli ( )lThcr oii ticpiitalioii h:tsi 	for 	clinic of Ilnec yc:irs; hr: 

PcI1Ii11e(l the duties satishietot'ily. Since, tvo posisol' I Iiiidi ( )Ificcis ate ltl'CSCiIlly lyiii 
\'tittiiil, 	II14 f(t 	tlt 	l((l'tliI,lt)(ll( 	ltIl('l 	iii 	Vlf.tlt', 	iiitV, 	fir Ilcilif), 	Ill(: ?tt•lti(Pl' lIu):Il 	rlif,ilolr,  

clilldidillo ill tlI( 	f1C(lCl' i,Ilt(I, lliU 4-1111c 101' IIIOIIIfIIPIPII ll flic 1111ill 	toil tiliotilif 
tiltjttf Iii 	if)l)I'i>vuil ly l')l'( 	. lii 	 l( 	lfi( 	()i'(ffI Of I 	iti'lili 	( ' i\'l',  

his CIISC h)i' l)i'oIIiUIi(ltl 1111151 be UOicii(IC1'e(l, 

All the albrestated issues, alleged by Sln'i NS Rallinic have been (lçlil)etalc(l IlloPil 

in detail, in the light ol'relcvaiit iIlsli'ucti.unf;. It tI'aIIslliI'cs ((tat the individual iii leuitui of' 
earlier Recruitment Rules was duly afforded opportunity to fill the post of I lindi Officer 
m dcp1ta6n on a ic' m of three vcai's wcl 29 .lwi 200() ( FN ) to 28 Jim 2003 (AN). The 
present Recruitment Rules which became elThctive in May 2001 rendered him uigi'idc Iforconsideration on two counts; firstly, not having requisite three years regular service as 
Hindi Translator Gade-1 and secondly.he being a deputationist (at that time) was not 
eligible for consideration by promotion. 'Furthr;(he selection through UPSC was only 
for filling up the post on deputation andnot for the purpose of selection from feeder cadre 
on promotion, as beiiig made out. The petitioner has been considered for promotion to 
the post of Mmdi Officer by the DPC in his turn, for the year 2003-2004 but not been 
recomniended due to lack .o.f4R- 	 . 

. 	No(wit1iiiuiding the abo've, I direct (hat Sliri NS Rathitire he eoiiiulcieuI by the 
next l)I'C For piomitotiomi to the postof' I hipidi oHicci', 

7 

\ 

Place : Shullong 

Dated 	ug 2004 

'A. 

 

Lt Gen 
Director General 
Assam Rifles 
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i&L)1oI1ij'jjj IJIJ'uti I (U' JJJLNJI 011' H_I U I' Ul)'J 
- 	JJiIi)LU4.,tIIitu7tJj44ijj J i ItkPitL.aii I 'U I'ii 1V 1U.R Dli41fLiIUriijj IflJN,IIIJj 4  LJ!N .1 Jti'J1 
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1. 	N4ot j QMlIu l'ully I 	to 	 I t i my iipiiUiit kn k;i 13d 20 Ajii '' iO 1 ,,ni I ymit  
.1ii.ti' No A/I •A/2S p 	Ii Iiul 	/2004/4o3 cInid 17 \UM 2 004 mi I hi uJ' tii 	r' ii rri 
u.ud Ici ,iubiiiil lollowluM 10w hnoii For IUVOtII of yolir kind p i ii'ul iiiid 	IflpIIlii li eonidei ttUoi pIegte 

• 	 .. 	 •...... 

2 a. 	1 hat Sn, provision cxisL toi ievicw DJ'C if DPC ht not t'ikcn ill m ii ui ii 
fctc uito conidu aflon and wiiei C cligthlc person was 0111111 cd to be c iiick i o Ni ' 

S. 
n~ ,"11-Aarno , liguied in the DPC held on 0 1-0 1-2003  but di oppcd due 10 igno: IUCL 4)1 lii 

I 
- piovsions Since I woiked as I lindi Officer which eni ails IiipJi cr Ic'mon¼1h1hLy_n(1 

loi shouldci ing highci i CSpOJISft)111(1cofl A ci ag AC R 'hou1d havL hcn ii citcd 
a Good Also if theic is any giading bclow hcnch maik, i jndto k. 
comjmuucatcd whciens I have nevci been 	municakd4uiyndvcjccjc,ii l'J Ill ilic 
jcJOnjjc 	 MR iiidividu II 	n ncii be dcjIi d 
pw111onç!11 	Ilcncc I iuIliIlcd nil 4ot1dIIIU)lI 	(II lh1 4 111 1 ,th1I fIll iliuli (flu 	s 	ft de(uiid proviijoiii linve been cxiiiiii,ied vidd my lipplirfil ii III Illilcil .(1 A!$I •''i ( ii 

3 	ThaI Sii nn eiptoyee. erving out idø hi 1clllnl W.1ie oi dcptsu t 	i fi 	id 
be eonsidcrcd for promotion when due in his cadre. i.Jiis is termed as' pi'oiorma 
piomotion I have completed (hi vo yesirs i cgulni sci vi a ii mdi T1 .1111 (dill or Oodc I 
On 29 .)et 2002 as reqd by new Reeruilnient R(11614 and nocoidingly I iQ I)(AR 1usd 
convened a DPC for promotion to ilindi Officer on 0 1 -o i -2003 hut my nanie wa 
not pproved despite fulfilling the eligilility crilei'u. 'Flie cause ol L(lIffli fsr my 
•pIomoLion has arisen on the date of J)PC and 1. was holding the pot of ilindi Officer 
ondeputation basis out side the regular cadre of Hindi Translator Grade - f, Hence I 
qualify br proforma promotion wef 0 1 -0 1 -2003. 

4. 	That Sir. Since the vacancy is existing and eligible person is available in (lie 
feeder grade 4  it could be filed up immediately by giving nie regal ar ,romt i Ill by 
convening t*1 review DPC. in this •coflneetion OA, No 297 of 2003 (Swainy' New 
Aug 2004 COpy enclosed mav he rcfcrc(l) 

\ 

\ 
.. .. 

	 .. 	• . 

\ 	t' 
;4 



/ 

-2- 

5. 	Sir, I would like to submit that earlier I was selected and reconuiiended by 
UPSC to the post of Hindi Officer and I shouldered the responsibility of Hindi 
officer for 3 'ears. But I was reverted back to the lower post of Hindi Translator, 

• Grade-i on 29 Jtth 2003 it a time when I was legitimately due for promotion. It has 
lead to my dcmoi ahzation and has mcuri cd heavy financial lo's and I have been put 
to gieat mental agony.  

4 	f 

6 	1, theiefore, earnestly pray your honour that mst cad of considrn m ig y case rn 
next DPC, it may kindly be considejed by a Review DPC so that I get 
PROFO11Apiomooi with ietrospectrve effect and I am saved lioni the cEiIe ol demoiahzation 

Yours fthlly 

(Sirn Nuendra Sini Rathoic) 
Hindi Translatoi, Gd-I Dated 	Aug2004 
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I 36OlIfMisc/Edn/2005/ 	 Dated // Nov 2005 

• 	 _____________ . S  

An applicetton dated 	Nov 2005 rece(vod front SM Nat.idm Sin.gh Rthoro, 
Hindi Translator (hadel 61This branch is tact alongwilh a photocopy of HQ DOAR letter 

dated 17. Aug2004 for your futhcr nóceOiiy action 

• 	S .  
S 	 . 	,•, 	• 	• 

S..  

(.AsunLLhy) 
Mnj 

EnJ : As above • 	 . 	Olig 80-2(IZdn) 

• 	 • 	 i ••• 	 S.. 	

S 	•3 	S.. ..,ikincla 	. 	
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Him-li r-!ntfl- flriiip-1 

ARTC&S(jsdii Branch) 
Dimaput (Nagtiiand) 

Th e  Director Geneiaj Assam RiBes 
iLUh1oI1g: I 	I 

(11ruh rn)per channel) 

Sub ROUEST FOR PROMOl ION FOR THE POST OF HiND! (M FICER 
if 

Most respeulully I btg to submit Iollowing lew lines for your kind urnidtration 
and sympathetic order please - 

2 	That ir in ,  coinDliance with th direction of 1.hu Hon ble Central Adm,nJirui,\ie 
Tnbunal Guwahan. I had submitted an application for promotion on 20 April 2004 1 he j -  h 	1 TI 	r(' A t nirl I 	 i,ir 1t.ff,t, Mrs  A 11 A /') ç ip 

•IU4 	
&IJ 

I 	I%jr% 	II4 I 	vci. 	 VIA 	 • 11I/2OO4/453 dnlcd 17 Ang 2005(upy eicjoscçj) regnrclli)g the direion of l)iuclor-General Assam Rifles as under :- 

•rN(.11vIthstafld1ng the above, I direct that Sun NS Pnlhore be concidered h\ZDPC 
for promotion to the post of flindi Officer". 

3. rj hat Sn, as per Govt standing Orde! I) P C was supp.'sed to be kid in the month of Dc 2004/ian 200$ br the rcLrultmcnt vca 2uU5-2Ou Hut a period of tu months h been Iapcd, 1.€i1hei' the fate of my promotion cac has been conmunic.ated h me. 
nor I kve beep pitnu'd as nrayeull for. Whercs prr!poliops in nihi legnps hkt' 
Accounts Officer. Sipdt etc have already been ordered. 

4. 	Ma I pray Hon'ble Diector Genera! Aam- Rifles to !ook into the matter on 
1'l-(IUKJ I and grant rnc promotion at the carliest and obIiie 

Yours fiilliful1y :  

Shttinn flininn,ir - 

Dated ô )- Nov 2005 

cal 

fbJnrpn4rn Stncili Rnthr'rp S 	flSa%i.a 	£5 	£4..ttSfl Ut 
HindiTranslatoi' (3d-I 



r A 
om 	Mr Narendra Singh RatJioie 

Senior Translator 
ARTC&:S 
Diñmpur. (Nagaland) 

To 	'The Con,niandant 

Dithapur.(Na!and)....... 

Throuh Proper Channel) 

Suhect 	REQUEST E'OR PROrVIOFJON FOR TEE P()t OF RINI)l 
OFFIcER 

Sir,. 	 . 

1.. 	Most respecthillv F beg to submit thilowing tèw lines lhr y"r km, 
onsideration• aiid•,smpatheiic action please. 

2 ..That sir, ui comphance with the direction of the Hon'hle Central Administrative Jri'ounni Guwaliati, Oj 
 had stfDrnittecl an,appiication for promotion on 

20 April 2004; The matter was examined by [-EQ DGA.R and 1 was inthrmed vide 
letter No. 	 25iPart 111120041463 dated i 7 Aug 2005 (copy enclosed) regarding 
the threcilon of Director Gcnca1 Assam Rifles as under :- 

"Notwithstanding the above, I direct that Shri NS Rathore be considered. by the 
next DPC Iorpromotion to the post ofllitidi OfIicef' 1 

3, 	That Sirasfer GOO standing Order DYC, was .si'posed to beheJd i the month of Dec 2004/)an 2CO5 for the recruitment year 2C,5-2jO6. But a period of  more than Oi'one) year has been Lapsed, neither the fate of my promottntt case has been omrnufljcatej to me, nor I have been piomoted as prayed for.  
4 	That Sir, it is regrefled that aimost two years have passed since issnnce of 
order of Director General Assarn iules in this matter, no action has been taken by 
HQ DGAR, It s tathg to r 	 *Usuatwin o'4  

in view olahove;  I pray your honour that your peonal intentio,i may he fruitful to settle (fie issue ofmy promotion. 

6. 	Thanking you in anticipation. 

&! Hk 

Place : IJirnapur 

Dae4: 	Feb 2006 

Yours faithfiullv, 

(Narira Sing 1. Rathore) 
Senior Translator 
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IN THE CENTR,j ADM1NISTRATW, TRIBUNAL 
•GUWAHATI BENCH: GUWJjTI 

0. A. 	 /2096 

j1+ 

.;.RspondQnt(s) 

Know afliien by these preseniR that the above named Ap!jcant do hereby anhoint 
no!r.inaLe and consjtute Sri Maffik Chanda, Sri 
SJ I 	 and 	 4  2 b 	and  t 	 S'lI 

of belov mentioned .Advocate(s) as shall accept this VAKALATNAJfA to be 	OUI 
true and lawfu1 Advocaic(s) to appear and act for meri.s in the above noted case and for 
that puipse to do all a whatsoever in that contiection including depositing or drawfima  
money. fihin in or taking out papers. deeds of cothositjon etc: fr me;us and on th'our 
behalf an VWe aee to rati' and confimi all such acts to be mine/our Thr all intends 

and purposes. In base of nqn-pavrnent of the stipulated fee in fulL no Advocate(s) shall be 
bound to appear and/or,  act on nw1our behalf 	 V 	V  

In witness whereofL•'We hereunm set mviour hand on this the 	ay of 
2006. 	V 	 . 

Received from the Eecutant 	. 	 V 

satisfied and accepted. 	 Senior A. ocate will lead me/us in the cse. 

V 	

V 	

V Advocate 	 Advocate 	 Advocate 
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NOTICE 

Froin 
Subrata Nath. 
Advoatc 
Central Administrative 'ilibunal 
Guwahati Bench Guwahati. 

To. 
Shti G. Baishva 
Sr. C.G.S.0 
Central Administrative Tiibunal 
Guwahati Bench, 
Guwahati. 

Sub: - O.A. Na, 	12006 

Shri Narendra Singh Rathore - Vs- Union of India & Ors. 

Sir. 

Pleise take notice that the above original applieation a copy whereof is 

enclosed herewith for your information and neeessaiy action, is being filed before 

this Hon'hle Central Administrative Tribunal today. 

Kindly acknowledge receipt of the same. 

Thanking you, 

Yows)Iincerely, 
JT 

Advocate 
Received Copy of the Original Application 
Consisting pages 	( including Annexure. 

(0. Baishva) 
Sr. C.G.S.0 	 c 

I 

LO  

UCP 
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Ceuu4 AcinIuitratv Tribua1 

19 J 1 N7't  1 14 
BEFORE HE CENTvRAL.&DM1NISTA TIVE TRIBUNAL 	9' 

CL GAUHATI BENCH: GAUHATI 	 d. 
ORIGINAL APPLICATION NO 86 OF 2006 

Sri Narendra Singh Rathore 	 Applicant 

Versus 

Union of India 	 Respondents 

In the matter of :- 

Written Statement sUbmitted by the Respondents. 

The humble Respondents beg to submit the reply as follows:- 

That in reply to the averments made in Para-1 of the Original AppIication 

it is submitted that the force has been combatised vide Government of India; 

Ministry of Home Affairs letter No.2701 1144188-FP.I dated 19 September 

1989 with effect from 19 September 1989. There upon, the vacancy of Hindi 

Officer is that of "Subedar Major", a combatised appointment. Since there is 

no combatant holding the post of Hindi Translator, Grade-I, departmental 

promotion committee could not be held. Further all employees were given 

opportuhities to become combatised vide this Headquarters Directorate 

General Assam Rifles letter No. I. 14012/140/A-I1/05 dated 04 Oct 2005 . The 

petitioner declined to convert and become a combatant vide Option 

certificate dated 14 January 2006. The petitioner therefore can not be 

considered through Departmental Promotion Committee to the said post 

based on Headquarters Directorate General Assam Rifles order on 16-08-04 

(Annexure-L of the Original Application refers)., 

A copy of the Headquarters Directorate General Assam Rifles letter 

No. I. 14012/140/A-11/05 dated 04 October 2005, is attached herewith 

as Annexure R-1 

A Copy of the Option Certificate dated 14 January 2006 rendered by 

the petitioner is attached herewith as Annexure R-2 

2. 	That with regard to averments made  in paras 2, 3 and 4 of the Original 

Application, no,comrnents are offered being a matter of record. 
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That in reply 'to the 	averments made in Para-4.1 of the Original 

Application, It is submitted that the petitioner was on deputation holding the 

post of Hindi Officer from 29 June 2000 to 29 June 2003 (AN) with HQ 

Inspector General Assam Rifles (North). In terms of the GSR-177 dated 08 

May 2002 (page-13) the petitioner was reverted to his original post of Hindi 

Translator 'Grade-I in the scale of Pay Rs.5500-175-9000/- pm to Assam 

Rifles Training Centre & School, Dimapur with effect from 29 June 2003 (AN) 

as Hindi Translator Grade-I in existing vacancy. Moreover, appointment as 

Hindi Officer was temporary and for a period of 03 years only as reiterated 

in Annexures 'A' & 'B' to the OA. 

That in reply to the 	averments made in Para-4.2 of the Original 

Application, it is submitted that the petitioner's was enrolled into the Assam 

Rifles on 31-12-1979 as a Lansnaik/writer and further promoted as Hindi 

Teacher with effect from 01-06-1985. He was thereafter appointed a Hindi 

Translator Grade-Il on 08 July 1988 as per Directorate General Assam Rifles 

letter dated 23 August 1988 and promoted, to Hindi Translator Grade-I with 

effect from 29 October 1999 vide HQ Directorate General Assam Rifles 

letter dated 29 October, 1999. The same is not on merit but by seniority. 

A Copy of the Directorate General Assam Rifles order No. N1 

A/25/Part-1I1/20 dated 23 August 1988 is attached herewith as 

Annexure- R-3 

A copy of the Directorate General Assam Rifles order No I. 

14016/15/A-II/HT/99/75 dated 29 October 1999 is attached herewith 

as Annexure R-4 

That in reply to the 	averments made in Para-4.3 of the Original 

Application, it is submitted that the Applicant's appointment as Hindi Officer 

on deputation was purely on temporary basis and the same was not a 

permanent promotion and the Applicant well knew the said fact. When a 

departmental candidate is appointed in a promotional post by transfer on 

deputation basis, then it is to be treated as filled by promotion. However, at 

the time of appointment of Shri N S Rathore on deputation as Hindi Officer, 

the said post was not a promotional -post as per the Recruitment Rules in 

force at that time and hence he is not eligible for benefit of holding a 
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promotional post on deputation as contented in his application. That after 

creation of additional posts of Hindi Officer, fresh Recruitment Rules were 

published vide GSR No. 177 dated 08 May 2002 which become effective from 

25-05-2002 i.e. the date of publication in the official gazette. After creation of 

additional post of Hindi Officer fresh Recruitment Rules were published vide 

GSR No. 177 dated 08 May 2002. As per the fresh Recruitment Rules (page 

13 refers) the Departmental Officer in the feeder Category who are in the line 

of promotion shall not be eligible for consideration of appointment on 

deputation. Similarly, deputationist shall not be eligible for consideration for 

appointment by promotion. The petitioner is a departmental candidate in the 

feeder category who is in the direct line of promotion to the post of Hindi 

Officer. Hence as per fresh Recruitment Rules now in Force, he is not eligible 

to hold the post of Hindi Officer. Further his promotion to the post of Hindi 

Officer has not been recommended by the Departmental Promotion 

Committee for the year 2003-2004 since he lacked Annual Confidential 

Report criteria. 

A Copy of the Recruitment Rules 2002 published in the Gazette of 

India vide GSR No.177 dated 08 May 2002 is attached herewith as 

Annexure R-5 

That in reply to the averments made in Para-4.4 of the Original Application 

it is submitted that the respondents beg to state that reply to the application 

received vide HQ IGAR (N) letter No. VI.104/Est12003/1088 dated 16 June 

2003 has been sent vide our letter No. A/1-N25/Part-11/99/222 dated 04 July 

2003. 

A Copy of the Headquarters Directorate General Assam Rifles letter 

No.A/1-A/25/Part-11/99/222 dated 04 July 2003 is attached herewith as 

Annexure R-6. 

That in reply to the. averments made in Para-4.5 of the Original Application 

it is respectfully submitted that the petitioner was reverted back to the original 

post of Hindi translator —I after completion of his deputation period as Hindi 

Officer vide Headquarters Directorate General Assam Rifles order No. A/I-

A/25/Part-11/99/232 dated 16 July 2003. Further the same has adequately 

been commented upon in Para 6 of this Written Statement. 

-3- 
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A Copy of the Directorate General Assam Rifles order No. A/I-

N25/Part-1I/99/232 dated 16 July 2003 is attached herewith as 

Annexure R-7 

That averments made in para 4.6 and 4.7 of the original application are 

misconceived. It is submitted that as per the policy governing the issue, the 

applicant is not entitled to the post of Hindi Officer which has adequately been 

commented upon in the proceeding paragraphs . It is once again re-iterated 

that the consequent to combatisation of the force! Appointment with effect 

from 19 September 1989, the Applicant is not eligible for the post of Hindi 

Officer. It is further submitted that he was again given opportunity vide 

Directorate General Assam Rifles letter No.l.14012!140!A-ll!05 dated 04 

October 2005 to opt and become a combatant. That the Applicant having 

opted against is prevented by principle of estoppel 	to again claim 

consideration for promotion to the post of Hindi Officer, a combatised post. 

A Copy of the Government of India, Ministry of Home Affairs, letter 

No. 27011/44!88-FP-I dated 19 September 1989 is attached herewith 

as Annexure R-8 

That in reply to the averments made in paras 4.8 to 4.10 of the Original 

Application, it is respectfully submitted that the same has adequately been 

commented upon in Para 6 of this Written Statement. 

That in reply to the statements made in para 4.11 of the Original Application, 

it is submitted that on reversion from the post of Hindi Officer individual filed a 

case in Hon'ble Central Administrative Tribunal Guwahati against his 

reversion and for regularization to the post of Hindi Officer. Hon'ble Central 

Administrative Tribunal Guwahati ordered the applicant to file a fresh 

representation with in a period of one month and directed the respondents to 

dispose of the same with reasons within three months. Accordingly, the 

individual submitted the application dated 20 April 2004 and the same was 

fwd to Headquarters Directorate General Assam Rifles duly recommended by 

Deputy Inspector General of Assam Rifles Training Centre & School. The 

same has accordingly been disposed of by the DGAR vide his order dated 16 

August 2004 in deference to the orders of the Hon'ble Tribunal. (Annexure L 

of the OA refers). 

41 
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11. 	That in reply to the averments made in Paras- 4.12 to 4.15 of the Original 

Application, It is submitted that since the applicant did not meet the Annual 

Confidential Report criteria he has not bee2 considered for the post of Hindi 

Officer. During the year 2001-02 he has been awarded the grading of 

'Average' and as per policy in vogue same is not required to be 

communicated to the ratee (applicant). The same was accordingly not 

communicated to the petitioner. That Review Departmental Promotion 

Committee is not applicable in respect of the applicant since it caters only for 

rectification of unintentional organizational or procedural errors. In the instant 

case no rectification or procedural errors has occurred. However, the 

Director General Assam Rifles has directed that the petitioner be considered 

in the next Departmental Promotion Committee for promotion to the post of 

Hindi Officer to render him eligible for consideration, in case the Government 

decide at any stage to de-combatise the post. Moreover prior to the revision 

of PE the post of Hindi Officer in Assam Rifles were held by civilian 

employees. Subsequent to the revision of Restructuring of Peace 

Establishment of Assam Rifles vide Ministry of Home Affairs letter No. II. 

3014/3/96/PF.lV dated 26 Aug 03 only two vacancies were authorized (para 

75 of the Ministry of Home Affairs letter under reference) . Further only 

combatant in the rank of Subedar Major were authorized to hold the said 

posts . It is therefore imperative that no Departmental Promotion Committee 

in required to be convened for filling up the vacancy of Hindi Officer by 

civilian employee since they are not eligible to hold the post of Hindi Officer. 

Further the petitioner had also declined to be combatant. ( Annexure R-2 

refers). Hence he was not eligible for the said post. 

A Copy of Annual Confidential Report 2001-2002 is attached herewith 

as Annexure R- 9 

A Copy of the Ministry of Home Affairs letter No No. II. 3014/ 3/ 96/ PF 

IV dated 26 August 2003 is attached herewith as Annexure R- 10 

That in view of the facts mentioned above no ground in law is made out. It 

is humbly prayed that the present Original Application lacks merit and is 

liable to be dismissed with costs. 

1 
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VERIFIACTION 

I, Major S Salooja Sf0 Gp Capt S C Salooja aged about 38 years, resident 

of Laitmukrah, Shillong District Shillong and competent officer of the answering 

respondents, do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 

J. 13S Lt being matters of record are true to my information 

derived there from which I believe to be true and the rests are my humble 

submissions before this Hon'ble Tribunal. 

And I sign this verification on this tthe day of ItL-2006 at Guwahati 

Signature 

sst Ohief Law Ofa7 

.i', ShI1Io(-79301I 
rl-€r 	ftMT-7w9 
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Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 

0 	 Shillong - 793011 

I.l4012I14O/A.Ij,05 	 04. Oct05 

List A, B, C& D 

cOMBATISATION OF CIV MINISTERIAL STAFF 

Reference Govt of India MHA letter No 2701 1/44/88-Fol dt 19 Sep 1989 
(Copy forwarded vide this Dte letter No A/V-A/Combat-89 dated 30 Sep 1989. 

Combafisation of civ staff was sanctioned by the MHA vide their letter No 
27011/44/88-Fp1 dated 19 Sep 1989. The process of combatisation was 
earlier carried out in the year 1993. 

In a recent court case, where cR' staff of unit cadre appealed for Ration 
Allowance, the Hon'ble court directed that it can be applicable on opting for 
combatisation 

In order to give another chance to opt for combatisation, this Dte took up 
a case with MHA to accord sanction to exercise the option for combatisation by our CiV ministerial staff. The same has been sanctioned by MHA. 

In view of the above, all Civil Ministerial Staff of the Foice are hereby 
offered another chance to exercise their option for combatisation from existing 
civil posts. 

The terms and conditions after combatisation will be governed by the 
Assam Rifles Act, 1941 and Assam Rifles Rules 1985 as amended from time to time. 

UnitJFmn wise Consolidated option certs duly completed and 
countersigned as per proforma att may please be forwarded to reach this Dte 
latest by 31 Dec 2005. 

Nil report (where applicable) along with nominal roll of all civ staff on the 
str of the HQ/u nit will also be reqd to be submitted. 

(VSBS Cherukupalli)) 
Col 
Col (A) 
For DG Assam Rifles 

•0 •  



COMBATISATION OF CIV. MINISTERIAL STAFF 

OPTION CERTIFiCATE 

I, Shri/Srnt 	 (Name and atJointment) 	, presently 
posted at 	(UnitlFmn) 	hereby declare my willingness/unwillingness to opt 
for combatisation to equivalent combatant post. 

I further understand that my terms of service conditions will be governed 
by the Assam Rifles Act, 1941 and Assam Rifles Act 1985 as amended from 
time to time, from the date of conversion as combatant. 

I do not attach any conditionalities to my option. 

I do not claim any retrospective benefit for my option. 

Date Signature 
Name 

Place : 	 Appointment 

COUNTERSIGNATURE 

Date : 	 Comdt Unit/Staff Offr of Fmn 

Place 



&EXURE 	
.) 

I 	COMBATISA'rIoN OF ( 11V i\JIN!S'fERIAi STAFF ,1  

oP'r ION CERT! F! CA'J.'E 

S h.ri 	
i 	 L 

& S hereby declare ILIV uuwiUmg.ness to opt tot cotubatisatton to equivalent 
cornbatatit post. 

L further understand that my terms of service conditions wilt be governed by 

the Assam. Rifles Act 194 1 and Assam Rities Ac.I: 1985 as amended from time to 

time.. from the date of Conversion as combatant. 

.3. 	1 do not attach any cou.ditionaljtjes to tU Option. 

4. 	1 do not claim any retrospective benefit for utlyoptt.oti. 

/ 	..  
Date. c-i Jan OOô  

Name: 
Place Dimapur 	 Appointment 	
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	 1Fcft1N 2001 TMM, TI. 578, Wft 10 air, oo'i ini ir&Vii 

New Delhi, the 8th May, 2002 

G .SA116. -  hi exercise of (lie powers coiifeired by ilieproviso to ticJ.e 309 of the Constitution, and in supersession 
ol Assani Rifles Senioi' HindU Ofticei (Group 'A') Recriiitnient Rules, 2001, the Piesident hereby makes titefollowing Rules, 
egiilati.iig the method ofrccniiuuent•to the post of Senior 1-lindi Officer;  (Grou 'A i ) in die Assani Rifles. Minisliy ofi-Ioiuc 

j\JThii's liamely :-- 

Short title mid coiiiiiieuiceiuent;— (i) T.liesenilCs may be called tlieAssaui Rifles Senior Hutch Olilcet (CL -on1) 
'A') Recruitment Rules, 2002. 

(ii.) Tl icy iiiles shitl coitie into force on the dale of theirpublicatioii in (lie Official Gazette. 

NOnther of Posts, classification and §calc of iiay.—The numbCr of ilie said posts, theit classification and (lie 
scales of pay attached theret.o shall be asspecificdiii colUmns 2 to 4 of the Schedule ajinexed to these rules. 

3 Mitho(l of recruiirnnt, ilge limit, qtua(liicatiiins etc. —Tue method of recruitmerilto [he said post, agcliniil, 
qualifications and oilier inalte.i -si-eiatiiig therôlo shall be as specified in columns 5 to 14 uf(he said Schethilo, 

4. lniittl Cunstitnlions—T1ic incumbents of the posts of Senior E:lindi Officer who were appointed to (lie posts 
belore (liepublication of these niles shall be deeinedto have been appointed under these rules and the seivicc rendered by 
(hem in the said posts before the said publicaiton shall be taken into accounlfor deciding (heir eligibility for prOJiiOliOU to 
(he. next higher grades. 

5. DisquiJilieatioits—No person 

(a) who has enlerecliuto or contracted amifTiage with a peison liaviCig ii spouse living; or 

(U) who, ltavng a sjiotiseiiving, has entoreci into or contracted a marriage with any liei'sou; 

shalt not be eligible for appointment to àiiy of (lie said post 

4 
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Provided that the Central Government may, if satisfied that such marriage is permissble under the personal law 
applicable to such person and there are.other grounds for so doing, exempt any person from the operation of this rule. 

Power to i'elax.—Wherethe CentralGovemifleut is of the opinion that it is necessary or expedient so to do, it 

may, by oi-der, for reasons to be recorded ii writing relax any of the provisions of these rules with respect to any class or 
category of persons. 

Saving.—Nothiflgifl these rOles shall affect reservatioi, relaxation of age limit and other concessions required 
10 be provided for the Scheduled Castes, the Scheduled Ttibes, otherbackward classes ;  Ex-servicemen and other special 
categories olpersons in accordajce with the orders issued by the Central Government from time to lime in ibis regard. 

Name of post 	Number 	Classification 	Scale of Pay 	Whether selection 	Age linlit, for- direct 

of Post 	 by merit or selection 	rectuit.s 
cow-seniority or non- 
seleciloilpoSt 

-. -•.... - •.. .----- 
Scinorl-lindi - 	01* 	GCS- 	- 	Rs. 8 ;000-275 	Seleclion-Cutn- 	- NA 

Officer 	(2002) 	Group 'A' 
- 	 *Subject to Gazetted, 

variation 	Ministerial 
- dependent 
on workload. 

Whether benefit of 	EducationM & oilier 
added years of service 	quallhicatioiis required 
adtnisible 	 for direct recruits 

13,500!- 	Seniority 

Whethel age and educational 	Period of 
qualifica (10115 prescribed foi 	probation, If 
directrecruits will apply 	- 	any 
in case ofpuomotees  -. 	- 	- 	 - 1.0 

NA 
	 NA 

	 NA 	 2 yrs for promott.eS 

Method olRectL whether by direct Recti. orb's' 
promotion or by deputation/absolptiOIl and % 
of tile post to be filled by various methods 

Ii 

Promotion failing which by deputation 

in case of Recit. by proinotiOnJdepUiaIiOtiIatJSOlVtiofl grades from 
which promotio.nldcputailofl/absoIl)tiofl to be made 

12 

PROMOTION 
Mmdi Officer with live eyars' regular service in the grade. 
NOTE Where Juniors who have completed Iheirquaiifyiflg/dllgibilitY 
service are being considered for promotioh, their seniors would also 
be considered pwvided they ale not short of the requisite qualifying! 
eligibility service by more thair half of such qualifying/cligiiilitY 
service or two years, whichever is less, and have sucessfully 
completed their probalion period for promotion to the next higher 
grade along with their juniors who have already completed such 

qual.ifyiiig/eligibilitY service. 

SCHJWULAi- 

Deputation 
Oflicers utitici' the Central Government: 
a) (i) Holding analogous posts on reguLation basis; or 

(ii) With five years regular service in post in the scale of 
Rs 650040500 or equivalent; and 

(b) Possessing the foil owing educational qualifications and 
- experience:  -_ 
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NV_ 
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Master's Dëgfee of a Recugiiid Univetsity of eqüvnient in I-Iindj 
with English as a sUbject at Degree level. 

Master's Degree oa Recognized Univrsityof èqWalent in Etmglish 
with Hindi as a subject at Degree level. 

OR 
Master's Degree of a Recogiiized University or equivalent in any 
subject.with Hindi and Englith as subjects at Degree level. 

OR 
Master's Degree of a Recognized University or equivalent in any 
subject with Hindi Medium and English as a subject Degree level. 

at 
Master's Degree of a Reogiiized University or equivalent in any 
subject with English medium amid Hindi as a subject at Degree level. 

Five years expemience of Termmological work in Hindi and/or 
Translation work from English to Flindi and Vice Versa preferably of 
technical or Scientific Literairire. 

OR 
Five years experience of teaching, Research, Wilting orJouniaiisrn 
iii Hind. 

(The Departmental officers in the feeder category Who are in the 
direct line of promotion shall not be eligible for consideration for 
appointment on deputation. Similarly; deputatioiiists shall not be 
eligible for consideration for appointment by promotion Period of 
deputation including period ofcleputation in another ex-cadre post; 
held inlmedia:(.ely preceding this apjohiunemit in the same or some 
othef Orgaiiizatioii. 1)eparinient of the Central GUvernment shall 
ordinarily not exceed three years. The maximuni age limit for 
appointment by transfer oii deputation liaB not be exceeding 56 
years as on the closing diIe of iecnipt of applications.) 

hf a Departmental Promotion Committee exists what is 
its composition 

(ircullisLarices in which U.P.S. C. to be consulted in making 
ReciL 

	

13 	 -- 	 .. 	. 	 14 

GiDup 'A' DPC 	 Consultation with UPSC necessary on each occasion. 
(For coimsklethig promotion) 

Chainnan/Mernbei; UPSC 	—Chairman 
Director General, AssauiRilfes 	—Member 
Deputy Director General, Assam Rifles —Member 
Director (Acim), Director General, 

	

Assam Rues 	 —Member 

[F. No. 145028/3/99. Pets. 11-Vol 111 
A. BHATJ'ACHARIYA, hinder Secy. (Pets. III). 

Note: Assam Rifles Senior Hindi Officer (Giuup 'A') RecruitinentRules, 2001 was published in Gazette of Indiavide GSR 
578 datedthe lOthOctober, 2001,. 

1545 I-fA/2002---2 
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f3xltJr :__ 	tgIç11ft_I(*) 	 fffZlTJ, 2001 lf.IT.ik[t. 579,Tfr10à, 

NewDdllri, the 8th May, 2002 
GS.114 177—ln exercise ofthepowers conferred by the proviso to article 309 of the Cousthution, and supersession. 

of Assam Rifles Hindi Translator Grade I (Group 'B') and Hindi Officer (Group 'B') Recruitment Rules, 2001, the Prçh1ent 
hereby makes the following rules, regulating the method Of recruitment to theposts of Hindi Officer (GlOup 'B') ndJ1indi 
Tninslai.or in the Assain Rifles, Ministry of Home Affairs, namely :- S 

Short Title and Commencement .-( 1) These rules may be called the Assamn Rifles Hindi Officer and Hindi, 
TrarislatorGradel (Group 'B') Recruitment Rules, 2002. 	 S 

	

• (2) They shall come into force on the date of theirpublication in the Official Gazette. 	 S  

2. Nwnber of posts, classilicatiOn and scale Of ply.—Tlie number of the said posts, their classffication and the 
scales of pay attached thereto shall be as specified in columns 2 to 4 of the Schedule annexed to these flues. 

3. Method of recruitineiit, age limit, qualifications, etc.—The method of récruilinentlo the said posts, ageihuit, 
quahilications and other matters relating thereto sjiallbe as specified in columns 5 to 14 of the said Shiedule. 

4. initial Constitutioiis.—The incumbents of the posts of Hhidi Translator Grade I and Hincii Officer who were 
appointed to theposts before the publication of these rules shall be deimed toliave been appointed under these rules and 
the service i cadet ed by them in the sa.icl posts before the said publication shall be lakciu into account for decidrng then 
eligibility for promotion to the next higher grades. 

	

5. Disqualificatioii.—No person, 	 S  

who, has entered into or contracted a marriage with a person having a spouse living; or 

who, having a spouse living, has entered into or contracted a marriage.with aiiy perso , shall be eligible for 
appointment to any of the said pOSts 

Provided that the Central (ovenuinent may, if satisfied that sucli.nianiage is permissible under the persanaliaw 
ipplicable to such peron and theie are other grounds for so doing, ecemp1 anyperson from the opeiation of thisrule 

6. Power to relaL—Where the Central Govermuent is of the opinionthat it is rlecessanr  or expedietit so In do, it 
may, byorcici, forreasonsto be recorded in writing relax any of the provisions of these rules with respect to any of the 
provisions of theSe rules with respect to änV classor category of çersOn. 

7. Saviug.—Nothiiig inthese rules sliall.effeät reservations, relaxation of age limit and other concessions required 
to be provided for ,  the Stheduled Castes, the Scheduled Tribes, Other Backward Ex-Servicemen, and oilier 
specIal categories of prsons in accbrdancevith the Odis issued b)the Central (Jovenunent from time to time in this 
regard. 	 S 	 S 	 S 

15 



11 

SCHEDULE 

Nanicof 	Number of post 	Clasificatioii 	Scale of pay 	Whether Selection 
the post 	 •. 	 by merit or selection 	 : 

cufli-sefljorjty or 
non-selectftni i'° 

1 	 2 	 3 	 .4 	 5 
Hind! 	:3* (2001), 	Genernl CentnI 	Rs. 6500-200- 	.. Selecdoh-Cuin- 
Officer 	*Subj ect to 	Service Group 'B', 	10500/7 	 Seniorily 

viuialion dependent Gazetted, 	.• 	 S  

onworkloacl. 	Ministerial 	 . 

Age liniitFr directrecrulis 	Wlietlierbeneflt of added 
years of service admissible 

Educational and other qualification reqiired for 
direct recuits 

6 	. 	 . 8 
Not eceecling 30 years. 	. 	 . 	 No Essential 	(1) Master's degree of a recognised 
No4e 1 Itehriable for Govenunent Umvctsity or Equivalent mHindi with English 
SeITVnILIS upto 5 years in as a sibject a.t degree level. 

accordance with the instructions 	 . CR . 

or orders issued by the Central Master's degree of a recognisedUniversily or 
GovernnienL 	

. Equivalent in English with Hiiidi as a. subject at 
Note 2 —TIie crucial date of Degree level. 
deterwiiun.g the age 1.imitshã.0 OR 
he the closing date for receipt 	 . 	 . .Mastr's degree of a recognised University or 
of applic ilions front candidate Equivalent in any subj eLt wit 11 Hmth and Eighsh 
in India and not the as a subpect at degi ee level 
closing date prescribed for 	 . 	

. CR . 	 . 

those in Assain, Meghaiaya, Iviaster's degree of a recognised University. or 
Ai iinachal Pradesh, Mizoiam Equivalent in any subject willi 1-luith Medium 
Maiupur Nagaland, Tripua, 	 . and Englithas a subject's at degree level. 
Siliicim.LadaldiDjvjsjonof 	 . OR 
.lanimu&. Kaslirnir State, Master's degree of arecogn.ised University or 
Laiiaul and Spiti District EqUivalent in any subject with English Medium 
anc,l Paugi Sub-division of and 1-lindi as a subject, at degree level. 
Chaniba DistiictofHimachal 	. (ii) Five years' experience of terminological work in 
Pradesh, Aiidaniaii and Nicobar Hhicliand/or translation work from Englislito 
lslai,i.ds or Lakshaclweep. 	 . Hiiidi of vice versa preferably of teChnical or 

scientific literature. 
OR 

Five.year's eperience of teaching, research, 
writing orjoumalism in Hindi. 

Note I. —Qualifications are reiaxable at the discretion 
of the UP.S.C. h 	seofcandidat 	othwievellquillfied. 
Note 2.—The qualification(s) regardilig expeieice is/ 
are relaxable at the discretion of the UP.S.C. in the 
case of Candidates belonging to Scheduled Caste or 
SCheduled Tribes. If anystage of selection the 

S  U.P.S.C. is of the opinion that sufficient number of 
candidates from these conununities possessing the 
requisite experience are not lilcelytobe available to fill 
•up the posts reserved for them. 

1545 t-IA/2002---4 
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Desirable 
(1) Knowledge at the level ofMatricWa.joj1 of one of the languages, other than Hhidi, mentioned in the eighth. schedule of the Constitution 
(ii) Two yenis' adnthlisli-afiye experience including 
experience of organising 1-lindi classes or workshops. 

Wlteiher age and educalional 	Penod, of probation 	Method of recrujljiicnt, whether by duect recrintinejit or qItaiiflcatio;iprc5fj 	for 	if any 	 bypromotjojj or  by  deputaUoñ/absorptjoii and percentage direct recru its will apply hi  
the case of promolecs 	 of the posts to be filled by various methods 

ets 	 33% deput~dollfIjliR9wldcli by DkeciRecijeiit. 

In ci-se of recruitnieiit by 1)101110tiOjiJ 
deputatioiiJabsojpjoj1 grades fron 
wi dcli pro1notOfl/depItatjoIi/abso) 
!)tio.0 to be made 

12 
-- 

JIFOiUOtioft:.___ 
I-lu cli Trans1atr Grade-I with three 
years' regular service iu.i the grilde. 
NOTE: Where J 11160f who have 
couIiple(ed their quatifiyiJ1g/eJjgibj, 
service are b ehig considered for 
Ilromoliou, tlith-  seniors would also 
be considered provided they are not 
short of the requisite qualification/ 
eligibility serviceby inorethaji half 
of such qualifvitug/eligibjlj(y service 
or two years, whichever is less and 
have Successfiiijy completed their 
probatjoii period for proulbtioll . to  
the next higher grade alongwjth 
their juniors who have already 
couuipleted such qualifying/eligibility 
Service. 

Deputation 

II a Departmeuuia I Promotion oniniit1ee 
exists, what is its composjtiouu 

13 
Gmup 'B' Depai -tjtiejital Proluotioii Committee 
(For Considering Promo (iOn and 
Conhiimatioji) 

Deputy Director General. 
Assaitu Rifles —Chajrjuian 
Director (Adm), Dte General, 

Assain Rifles —Member 
Asinnt Director (A), lit.e General, 

Assaju Rifles —Mejiuber 

Circumstances in which 
Uniofl Public Service Coin-
Wission is to be consulted in 
making recruitment 

14 

Cojisultaijon with IJPS( 
necessary w'hile making 
direct recrujijuejit 

Officers under the Central Goverijnieiit: 
(i) Holding analogous posts on Regular basis; or 

(ii) With llucc.years' regular service inpos( 
in the scale of Rs. 5500-9000 or equivalent; and 

Possessing the educaliojal qualificatjojig 
and experielucep,-escrjb.ed for Direct 
recruit under coJunui 8. 



'3 	
S 

12 

(The Department Officers is in the feeder 
category who are in the direct Ihie of 
promotion shall not be eligible for 
consideration for appointment on 
deputation, similarly, deputationists shall 
imi be eligible for consideration for 
appointment' b)' promotion (period of 
deputation including period of deputation 
in auothei -  ex-cadre post held immediately 
preceeding this appbinüuent'jiiilie same or 
sonic other organisationJdepaiiientoffli 	.••' 
Central Government shall ordinarily not 
exéceci three years;The maximwn age liniit 
for appointment by deputation shall be not 
exceeding 56 years as on IJiecloshig da.t 
of receipt of applications). 

2 	 3 	 4 
5" (2001) 	General Cenliul 	Rs. 5500-175- Translator 	"Subject 10 	Service Group 'B', 	9000/- Gi -ade-I 	vaiiatiou dependent Non-Gazetted, 
on world oad. 	Ministerial 

5 
Selection-Cuni-
Seniority 

6'  
NA 	 NA 

10.' 	 S 	ii 
LA. 	 Two years for direct - 	 Promotion 

promotees 

12 13 	 14 
Promotion:---- 
H i.ndi Translator Grade-il with lhree 

Group 'B' Departmental Piomotiôn 	Consultation with UPSC 
omn1itteeForCoiisideiingpjrjmoijoii :— 

years' regular service in the grade. not necessary. 

NOTE: Where Junior who have Deputy Director General, 
conipleted their qualiliyingleligibffity Assan1 Rifles 	—Chairman 
service are being consideted for 
promotion, their seniors would also Director (Adin), D(e Generdl, 
be considered provided they are not Assarn Rifles 	—Member 
short of the requisite qualification/ 
eligibility serviceby more thali half Assistant Director (A), Dte General, 
of such qualitlug/eligibility service AssaniRifles 	—Member. 
or two years, whichever is less and 
have successfully completed their ' 



14 	 - 

12 

probation period for promotion to 
the next higher grade alongwith 
their juniors who have already 	S 	 . 

completed such qualifying/ 	 S  
eigibi1it.y'service. 	 S 	 S  

• 	

S 	 [F. No. 1. 4502813199-PersJJj 
A BFIATTACHARYA, Under Secy. 

Note :—The Hindi Translator Grade I (Group B') andFlincli Officer (Omup 'B') RcniiUheiit: Rules, 2001 werepublislied in 
the Gazette of Indiavide GSR No. 579 dated 10th October, 2001. 

MGIPRRND-1 545 HA/2002-200. 
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New Delhi, the lOUi October, 2001 
U SR 580 —In exeicise of the pçweis confet red by the pioviso to arlcle 309 of the Constitution, the Presi-

dent heicby makes the following Rules, iegulathig the methodof Jecruilment to thc post of Hiudi Tianslator Grade 
H and I4indi Typistin the Assam 'Rifles, Ministry of klome Affairs, namely :— - 

I. Short ']ltic and ComnJ1efttejit,:l) 'TFkesè Rules 	y1l-lgd l44 -ã-ni Rifi&s Hldi Translator Grade- so Ii cud Hindi Tyjiist (Group 	') post lecn1itment Rrules, 0Dl 
(2) They shall com, into foice on The dai.. or then publication in the (Yfflcial Ctzette 
2. Number of Posts, C1asiiicatioji:and se.alc of pay.—The nUmber of the said posts, their classifiaiion and 

the scales of pay attached thereto shall be as specified in coltimiis 2 to 4 of the Schedule annexed to tliee rules. 
I Method of tecrthtment, ae limit, quallfie.atioii etc —The method of recruitmuit to the said posts, 'ige 

limit, qutlifications and othãr hiattr ielatin - the.1 -Oto shall be as specified in columns 5 to 14. of the said Schcdul: 
4 twual Coustiut,oiis —The mciniJents of the posts of Hindi rianslator, GiadAi a1d Hindi lypisi. who 

';'eie appointed to tbepo 5tsbfoje:thepub1jeatjofl.off1iese rules shall be deemed to have been appointed under these 
rides and the service rendered by them in the saidposts bafore the said publication shall be taken into account for 
d.e-cidiii.g their eligibility for promotiorito the next higher grades. - 

i. Disqmilifiea:t.lop.___No person 

Who has:en.te.red into or coutrartod a Iiiarriage with a person having a SOUSC livhig, or 
Who, havhg -a.spouselivi.iig4ias e.nteied - into or contracted a marriage with 	 hahl not be eligible for appointment to any of th&-5a-id-ts. 

Provided that (lie. Central Goverrimiit may, if satisfied that such marriage is permissible under the personal 
law ipplictible to sitth person aid -thete are Other g 
this r ule. 	

róuhds for so doing, exempt -  any person from (lie operation of - 	--- 

6. 

 

Pa wer to velnx WIieie theCentthl G,oiernnieu( i of the opinion that it is necessary or expedient so to 
do, R may by - order, - fer,pea.is tobe--.re.corded-4n writing relax any of the provisions of these rules with respect to 
any fir the proVisions-Of -these rules With -mspe.ct - to any class or category of persons. 

7 Saviug —Nothing in these rulçs siall arcct reseivations melaxation of age limit and other 	 iong  rquu d to b ptovidd for tYeSJieçIuJ 	the Scheduled Fribes, other fl3ckw'iid Classes, Lx servicemen a 	ci nd iflici speal ca(go1mes or parsons mu accordance with the ordoro isucd by the Central Goveinmnent fiotim tinic 
to time In this -.regarç}. 	 . 	- - 



ON 

SCHEDULE 	.•• 	 . 

Name of J'ost 	Number of 	Classification 	 Scale of Pay 	. Selection by merit 
Posh 	 . . 	 or 	selection 	by 

Seniority 

1 	 2 	 3 	 4 	 . 

.Hiudi Translator 	41 	General Central Civil Services 	Rs. 5000-1 50-8000 	Seleciion-cu.m- 
Grade-Il 	(2001) 	Group 'C' (Non-Gazetted, 	 Seniority 

Subjeet to 	- Ministerial). 
VariatiOn. 	. 	. 	. 	..................... 
dependent 
on work 
load. 

Whether benefit of Age [unit for direct recruits 	Educational and oilier qualiftcation requhed for dfteet 
added years of Selvice ., 	 recruit.s 
admissible under nile 
30 ci C.G.S. (Pension 
Rules) 1972 S 	 . 

6 7 	 8 

Not applicable 18 to 25 yeats 	 (a) Educational and 	other 	QuaLification for FlincH 
Note :—'-Crucial dath for deicrmi- 	Translator Grade-il 
aing the age will be as per 	'. 	 (i) Master's 	degree of a. . recognized 	University in: 
DOP,..& T ordes from time to 	. 	 Hindi/Euglisli with English/Hindi as a compul- 
tithe. 	 sory/elective subject or as a medium of exainina- 

lion at degree level. 
• 

- 

. 	 . 	 . 	 . 	 OR .. . 	 . 	

. 	 (ii) Master's degree of a recogiized University in any 
• . 	 . 	 . 	 . 	 subject other than 1-liimdi/English with Hindi and 

English as a compulsory/elective subject or either 
of the Iwo as a medium of examination and the 

- 	 oilier a 	a compulsoi - //clec.tive subject: at degree 
level. 	 - 

(iii) Master's 	degiec 	of a 	rec.ogniied 	Universil;y in 
any subJcLt othem than llindi/Enghsh, v ith llmdi/ 
English misedium and English/Flindi as coj.npu[sory/ 

• 	 . . 	 . . 	 . 	 . . 	 elective subject- or as medium of examiliation 	at 
degree level. 	. 

• . 	 .. 	.. 	. 	 •.. 	
. 	 OR 	. 	 . 

• 	 : •, 	. 	 . 	 . 	 (iv) Bachelor's 	degree 	of 	it 	recognized . University. 
with 	1-lincli 	and 	English 	as 	compulsory/elective 
subject -  or either of two as medium of examination 

• 	 . 	 . 	 . 	 . 	 and 	the 	Othth 	as 	öomnptlory/leoti.vt 	subject, 
plus a rocogiized diplOtha/certiikate course on 
translation 	front 	Hindi 16 	Eoglish and vice-, 

. 	 . 	 . • 	 versa.or two, years.eporiemc. of translation work 
froni, Hmndi to Lnglih and vice vexca in Centrah/ 
State Governineut ollice mcludwg a Governmr -srt 

- . 	

of India undei -iakin. 	. 
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WhelI1ag,id 
ed!,Icatoaal quail- 

Puod of pro 
batjn if auy 

MeUmd 
I 

Oft ;; 
fications p;esccih whether by direct grades foin which 
ed for direct re- rectL, or by proulo- to be nide, 
enuts will apply tion or by deputa.- 

in the case of tion/absorptj u  & - 
promote perCelitage of the 

posts to b 	filled by 
various methods. 

9 10 11 12 
Not appiicab 2 years for 20 	by deputation. Deputation : direct recruit. 80 	Uy direct re Officei 	under Ceiitraj/Siate Govts. :- c.riitm. (a)(i) I-loWing analogou3 posts 	or 

with 8 years service in post with settle of Rs. 4000- 
6000 or equivalent or 

with 16 years servke in post in the scale of Rs. 
3050-4560 or equivalent. 

(b) Possessing 	educational 	and 	oth,r 	qualification 
laid down in column 8 for direct 1ecruitment (period 
of.thputation including the period of deputation in  
another ex-cadre post held immediately preceding 
this appointment  in the same or any other oganisa- 
tion/departrnent shall ordinarily not exceed 3 ycars).. 
The maximum age limit for rccruitj.nent by deputa- 
tion shall not exccediiig 56 years as on the closing 
date of receipt of application. 

If a Deparun,tita[ Promotion Committee 
its co nipos ill00 

exists what is 	Circmisgtancs in which is  to be 	consulted in 
making recruitmetit. 

13 
14 

Not applicable 

I 	 2 	 3 

Hiadi Typist 	43 	 General Central Civil SeVicé 
(2001) 	Group 'C' (Non-(jazettcd 
Sitbject to 	1liisisteriaI). 

variation 
(lepeudeut 
on work 
load. 

ci 

Not applicable 

51 	 S 

Its, 3050-75-3950- 	N.A. 
80-4590 

Not applicable 	18 to 25 yeai-s' 
Cruciaj date for dctermining the 
age will ts per orders hsued by 
DQP&T from time to lime. 

10+2 or equivalent and 25 words per inhiiule typing 
speed in i-Tindi. 
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Tele No :705075 

A/l-A/25/Part-Ij/99 1222-  

Bharat Sarkar 
Government of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assaiii Rifles 
Directorate General Assam Rifles 
Shillong —793011 

2003 

Headquarters 
IGAR(N) 
CIo 99 APO 

APPLICATION FOR RECULAR1SING rflJJ 
APPOINTMENT OF HINDI OFFICER 

Reference your VI.104/EST/2003/1088 dated 16 Jun 2003. 

It is to inform you that the case of Shri NS Rathore, Hindi Officer has t)ceI1 
considered with due merit. However, since he has not fulfilled the requirement of DPC 
for promotion to Hindi Officer, he has been reverted back to his original grade alter 
termination of his deputation period. 

You are requested to apprise the officer accordingly. 

Lt CloneI 
Staff Officer-I (A) 
For DG Assam Rifles 

) 



ANNEXURF Q• 
iIDESHA.LAyA ASSAM RIFLES 

DINECTORJT GENAL ASSAM RIFLES ; SHILLONG - 11 

ORDER 

Dated Shiliong the. 16 Jul 2003 

3hri Naren'dra Singh Rathore Hind! Translator, Grade-I: 
of HQ DGAR who was selected and temporarily appointed as 
Hind! Officer in the same Directorate on ttansfer on deputation 
basis fli the scale of Pay. of Rs 500-200-10500/- per jnonth plus 

other allowances as admissib'e under the rules against the 

existing vacancy witheffect from. 29 Jun 2000(FN) and subsequently 

posted to HQ IGAR(N), is hereby reverted to his origina], post 
of Hind! Trans].ator, Grade-I in the: scale of par of Rs 5500-175-
9000/ per month plus other allowancesas admissible under the 

rules with effect from 29 Jun 2003(FN) after completion of 

his deputation period and pdsted to ARTC & S as Hind! Trans4tor, 

Grade-I on existing vacancy with. effect from same date. 

Shri DevenrIra Singh 9  Hind! Translator, Grade-I of 
ARTC&S who was trrporarily promoted toofciate as Hind! 
.Translator, Grade-I in the scale of Pa' of 	00-175-9000/- 
per month plus other allowal -ices as admissible under the rules 
with effect forn 25 Oct 2002(FN) is hereby reverted to Hind! 
Trans1atr, Grade-Il In the scale of pii 9f Ps 000-1508000/-
pr month plus allOwances as adñijssjble undet-  the üleswith 
effect from 29 Jun 003(FN) due to reversjoi of 8hti Naendra 
Sli-igh tathore frOm de:utatiorU 

/.( AruflRoye 
Majpr. Qereral 
Addi lDIrectôr General 
Asam Rifles 

Memo No A/1-A/25/Part-II/9 	 batd!Ju1 2003 
S 	 S  

1. 	Under Secretary (ADT3) 
Union Public Servjc.e'C'omssjon;: 
D1olpur House 
Shahajahan Road s  New Delhi 

54. 
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2 Govt of I1 16 ja  

l"ilflistry of some Affajxs (Pers.i1 section) Neu D2lhj - 
3. 

 

The',----idi tion ~~, -,. 	Accounts (Cerii-ral & 	 General •runacil Pades) r Lach.itj 0 1 

The Pv  
iana 	Ac(CUt5 Office bha 	jijj LithuJchrah Assaja Rif.res, 	Sh.11ong 

Estt Branc. 
HQ DUAR 	Shil1on_u 

Fin Branch 
HQ. DGARShiilongii 

 
GS Branch (Hlfldj Sectioi) 
HQ DGAR Shillongii 

 
Shri Naren,ra Singh Rathore 
Hindj. Translator Gradel ARTC&S 	Dimapur, Nagaland 
Shrj Devenra Singh 

• 
• 

Hinj Translator 	Grad ARTC&S 	 1 
,  

10... •'QIGR(rfl 	
••• 

ASsani.1Uf1s 
c/.o 	'o 

U 
tR.TC&S., :D4rnapur 
Nagala 

12; Personal F11. 

i3, 0ffice copy 

Fl 

/ 

c (. 

B K Chowdhury 
Colonel 
COloriej(A) 
for Addi DG Assam Rifles 
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MMXURE(~  

•i0.21OlV 44/.' 1  
GOVCLmm5.' 0 o India 
Ninistry of Uorne j.ffairS. 

NelDC1hjh1O00h1 the 	,pCfl3909 

GaneralI 
jcsam Rifles' 

illong. 

subt Colfhatisation of miiiste- and 
other civilifl 

postS in the 1ss&l n ifles H)r5 (eadqUat 	an& 

\ sir, 

I am ircCthd to c0FiVCY thp saflctiofl 
- 

to the conatiBati0fl by coflVern 1  of the civilian posts in 

/, 	
ASS2m Rifles H€adquar6 

• d. nit) ujder the hssaTU Rifles 

Acts 1941 and hSSam 
Rifles RuieSi 19B5 ,ith irimediate 	

fCt 

f0i.J1ng terWS  and cnditi0112 
subject to the 

 

(a) The oquiVa].Ct 	
of th rafllS arid pay ca1B fo 

the cOOt 	postS shall be aø indiCatCd. 	thc'hflfl' 

This in in superC
he ex .sti1 o derS 

9t° of t 
	gardiflg 

equiVa° o 	it rial poSt5 

b) On 	
the incumbentS of the pot 

ho opt. for such , 	atiSt i0n il be governed by th ABS 

Rifles i\ct 1941 arid Z33a11 Rifles Rules' 1985 as 
anie.flcled fiOfl 

tin to tii for all purposeS and the postS ozmcerfled o thB 

civil aidc sh&-1 be deemed to háv 
been 50iih1 

() 

j ii 	ca 	
ag&iriØt the 

vacanCt€ in variOUS catego.riS of 
potø ,coatiEd by th 

1 	ril 
sniorL shall be in the con 	 aper.  th 

re cruitment rule sq  

2. 	The criS- 	)CI1t5 of the pOStS 	or.. combati 
mentie 	i 

in 

Col; I 
in ;nexUre uiil be given optfl to opt f

at j0n 

.,ithifl a piQü of 3 	
nths from th 	&te of i55U of th ia  

aO0t)4 , ThOC 	o do notopt for 	atati0fl 	Ofltj 

in tlt civilian posts until 	
er the 	iStiflg 

cOnitiOI 
Of s?ice which il1 be deefflU' tO 	ntUe aS 

SOflal 'to 
 

3. 	The L:.pertdjth 	jnvclvod shell b met from 
	the 

dg't gr'I of the 	5am g,flS for the year 19890 

and 5SeqU t yearS 

5'.  

To 
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PART II -- SLF 	RAL 

(To be 	n I bv . 	o1: 'eptMied 
1Ha ieid ate[Wt th 	 z.i-"t 

a th ni fthe rm b.fo;v 	li11. 

Bl:efCrtjon qf dut es u 
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2Pkae speth 	b 1 tL\ O iL iU1 

quanttativ' o othv tc;ns o: work you t 	
T 

oieIf or that wre t for you,ih$ o tn ji 
ienls ot oik in th c19 n ptoAv and 	 4 
ahie\rn1hs agatnt eh tar 	Lxnpk. 	 / 
\nrivaI action pLan for vur Div on)....  

(b) Pka state, bieflv, the t&get st and the 
quantum of work doiie in reqard to rcordin, 	 L? 	---- 

indexing and weeding ot of fi1e, ma1Ienai1ce  

o f Guvd Fi1e, S lectic-i-ml Note book and other 
regl8ter, furrushing ot 0 ird M and other 

 

rerns. etc  

3. 	(a) Pieae 	biiefly. the thrtfai1s 
referce 	 thred 

to rn dern 2. Par 	1v c 	ramtf. far tn 

aohievu.g th targets..,... 	. 	 . 

(b') ieae 	o idiee itens in 'ihich there Tk 
have been simflcantY n 	meil hr a:ht.t nid 

yoi conU ibuiion jireto 	
\ 

ot -' 	rii 	372YvTh 
- '-1 	- 

PART Ill- ASSESSMENT OF TEtE REPC'RT.N'3 TTL.... 

yj  
4P3y' 

end ot'the forn3 hefoue iIiIlin' the ,eriC 

\.NA J QLUT o:: 

Please comment on Part II a iThed. in bi he 
o.ffier and specifically ate whethei you 
'with , the an'wer 
o1jeM."t' 	eh 	trns 'nd 	t1tL 	k 

'peci 	constrnts if an 	it aCifUL t(t 	pAD 

ojecii5 	 ALJI 

C&i'L 	
JL-Q 

Wv 

A\P44 
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C.CNFIDENTITL 

2. 	Quality of ottUt H 
t 	Ufhc'ec &uau1y,  of 	HOWQ.Vk 

'perfrmaflce hayisig regard to standard of wak  J 
and. poa!rne objctive and con.t.cait1t., if 
arty. 

3 	nowle'% 01 spner ot woik 	cornuat 
ecicall on eaci of these kvt of 

know1e4 of functwn, ruks and gulations 
r1ntd intnictionS and their anplicaticn.... 

• 

4L1*d 

alvtical Ability :.. 

	

' 	 . 	C00cL 

& 	 P1tLe 1oinirknt Ofi hr' ijfizi 	aLi1i ihtuw 
to n vis of pros and conE forc o 
••yjy 	and ttiir evaluaücu tbr ,m(ing 

probtettLs abihtv to tndicaie decision are a. 

CorninUnlCatOfl kili C1 00cL 

PJeas Qoumtefti: on L1 	Oflici 	
••• 

rrnunivRt with brity clarity ond accuracy. 
both oaiiv nd in ritin .ht(iy o clrat nct. 

Cabiiet Not: huiel for parlinarV.tS 
etC. ......... 

t t tV 	 s  - L'j 	g-wC2.Q cwa 

p.olfl.flt 	;fI 	tI 	 LL;&;c. 

normal as W? 	a. 	siire.e 	ition 	 ,?)4ttk±&ffY½ ekcit 
VSPOZIS wiiIi.nnss to take additionai 

and new area of work ...... 

2 ' 	 .• 	 •'.. 	
.• 

• 	.•., 	 • 	. 	. 	 • 

CONi?IDENTI7L 
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I 	 Q U) i4J&e L.15 	ic' 

	

4. 	Attitud? to WOFI 	 I 	 * 	 / 

c 	c 
Pkae commimit Iicw thr the Officev cn be 	 kc,re.re-i / 

• 	 rIied upon hi 	nse df reponihi1iy the 	4 exieir th 	vinclj j1 	 tJ craIij ai -' 'yy-Qi, 	'L  
n2otivitd, hts/her ,  v tllingnes to iarn and 

1kWINK fin r..AA 
y4erratie hi bcr Aox 	 (7 e • 	. 	.., 	 . 

"0. rnsPreanc1 moi 'Th 	
/LQ 

PI'eththnmnt on the capacity of the officer to 	 h otwate, to obtain wiUi 	uppoit by own 
conduct dcacitv to inspire coithdnc.... 

Vvy 	7L 

	

6. 	Superv!sorv al)l!lty 	 U 	I 

Please, comment on the fficer' ability rhi!in 
to 

(1) 	•Gidui.e in the pertbrmance of ta:ks - 

fjj) Reriew of pci rinnce (mottcrm of key' 
aitas i cudinQ finance.. etc. 	ctiOi. 

(iii) Capacity to take dcision at his'/hr kiel 
on matters within dekated areis 

•jv) 	'Mthnniti discipline 

iittr-peniooit rIations and team work 

AVQAQ 

4 VQI'J-. 

AvQA-. 

c:ooct 

de Please eoiuint on the qualit'v of relationship 7z12Li1Yv £ r l IL 
with superiws, coIleauesiid suhcrdinate, and  

comment on his/her capactty to work as a_ 	 C' ik 	 1M 
member of a teani and o promote team spirit 	 C 
ind optimise the output of the team  

CONFIDENTIAL 
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CONFIDFNT1 

ReIation with the public (WI ver r 	applicabh) 

Please conunent ut the otttcef acctM(tY ° 

the public aid responsi ne io their needs. 

uled 
Attitude tocard± Sd 
Trbs)Wkr Se• of oc iet' 	pp1icabI 

in cae of Othcei d hug with the doPtThit 

nd protectiofl otSC rd / or Si.' ud \Vkr 

Sectjofl ofoeiety 

Pc coinmellt on h;./her 	rtand1kg of the 

problenis of SCS iWiker 	tiOfl 	nd 

vRug 	to deal wish them . . 

ptid and pc.te;ti 

liease uidate po€.siiC 	ie ut' e.uowth ad 

dvoutit of the Offwtc 

m  0, 1 - I 

rA 

ive i'ec oi3dut ions fi..  t. vith a 
effctive' and 

eaabi fities of the O.I!c:'i 

A&1 IV-EERAL 

StateofheJth 

NL 

1iiteiy . 

ip , ee Note below the 1nfrcioI) 

3. 	Geei'ai 	enteflL 

PIee give an ve"aEI a esment of the Othc 	 _______ 

with  reference to hi her 	ength and 	 . 	
CIAO 

s-rmin and ah.o by ch'awit&g krtwn o 
the quai. if 	uo co'ered y the 	&rie 	n- 

above  

.. 	 .. 	

W 
(;iug 	) u aco1iig: 	V.'V d ''.d. 	c'c'dJ  

Biov Avere1 	
I,.4.. 

O eA 

(an Oicer ehould ±ot b 	ci11ufl 

Ufl'? exc'pl 	E 	•--' 	 ri 
vt  eC 	 n. 	 A V ER t-4. £ 

Qrau1n hontQ 
 

be ct Jv t.)Wi flu! 
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h 	coa1 otrod 	- 

PART V rMARi:S OF THE RE VIE WNO OflPICI.R 

Length of service under the Rewiiig '.)fiici; 	01 	I / o 1i ?7cu OL 

is the Reviewiag Ofiker aiis±iec that the ki 
Repc.*tii Officer ha mie hk;her report with 
ue cae and aUentoi? d after ta1drj, into 
ceourt all the relevsit rrtterial? 

Do you are with th i.essmrt1 cC the Oflicer 
givbv tho Report. O.fticr? 

(in case of thareenieiit, pse speciiy the 
aoii. 1 thr 

 

wlything, y u wid o niucbfv 
or add? 

4. 	(ieneral Remarks with specific comments about 	0 	Li di LLi // 
i.  

thc çneral remarks aven 	the Reporünc 	 ' 	6 
Otbeer and iemrks about the nentcrious work 

If 
 

/ ofthe Othcer chchnz the gradinQ, .....,.  

has tho Oftcr any peia diara n.tics. and; 	,4 
ormy ahiIitie which wrId justify hi.fher 	

LL 

	

e1ectioi for speciai assinient oriout-of-urii 	U 	 .. 

pFOlfloiOii and if s pifv? 

/ 	 6idc1 	-L4)djj 

iiiillou 
Name 

I) 4h O/ 	ô 	 j)CIi C i2<i) 

iI) 	 c 	ort) 
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ANNEXURE I 0 4Q  

New Delhi, the 26th August 2003. 

.4: 

To, 

Sub: 

Sir, 

The Director General 
Assam Rifles 
ShiIIdng.. 7930ii. 

The undersigned is directed to refer to your letter No. G(PE) dated 0
6.6.2001 on the subject cited, above and to convey the sanction of 

the President for restructuring of Peace Establishment of Assam Rifles as under: - 

(IV) Creation of 917 
posts for Support and Supervisory iflfrastructure Including creation of 1 

IG Hq, and 2 Range Hqrs. Details of 917 
Qsts given in Annex W. Revised PE of each unit is enclosed at Annex 'B'. Posts of I lG will be created after approval of Cabinet. 

(V) 	Re-del?loyment of 714 
posts, viz. 61 posts each in DG Hq., 2 IG 

Hqrs., 23 each in 9 Range Hqrs. and 324 posts InARASU for 
security of establishment. 

NO 
Abolition of 278 posts in various units of Peace Establishment 
(Details of Posts is given in Annex 'A'). 

2. 	
Expenditure on this account will be incurred from the sanctioned Budget 

Grant of Assam Rifles for the current financial year and subsequent years. 

ir' 	 -' 



IN  

3 	
This issues with the approval of Ministry of Finance vide their U 0 No 

2(20)/EjII/2002 dated 30.4.2003 and Integrated Finance Division of this Ministry 
vide their Dy. No. 1655/Fjfl.V/03 dated 25.8.2003 

Yours faithfuuy, 

Sd/xxx 
t 	(Indevar Pandy) - 	

- Director (PF 
26th August 2003 

Pay and ACCOUntS Office, Assam Rifles, Laitumkhrah, ShilIong-3.. 
DGAR, IP Estate, ITO, New Delhi. 

Ministry of Finance, Eepartmentof Expenditüre(E Ill Desk) w.r.t. their U.O. 
No.2(20)/E 111/2002 dated 30.4.2003. 
Ministry of Defence, Joint Secretary (G), South Block, New Delhi. 
Additional Directorate- General (Staff Duties), Staff Branch, Army 
Headquarters, South Block, New Delhi. 

Directorate General of Military Operations, Army Headquarters, South Block, New Delhi. 

MS Branch, (Mr. Balakrjshnan CSO, AMS, lnf.) Room No.35/13, Army 
Headquaer5, South Block, New Delhi. 
CDA(0), Pune. 
PAO,MHA. 
FA: Assam Rifles, Shillong. 
Director (Pers), MHA, New Delhi. 
Fin.V, MHA, New Delhi. 

	

• 13. 	PFJ/JJ/lll MHA, New DIhi. 
Pers.11l, MHA, New Delhi 
Prov.i, MHA. • 	• 	 - 
LOAR, North Block, New Delhi. 
Guard file (PF,J\J). 

• 	Copy for information to :- 

Sr. PPStOHS 
PPS to Secretary (SM). 
PPS to SS(JKA). 

• PPS to AS(BM). 
PPS to JS(BM). 
PPS to JS(P). 

Sd/xxx 
(Indevar Pandey) 
Director (PF) • 	
26th August 2003 
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H4 

: 
GO 

IN THE CENTRAU AD.I..iS PJ1!VE T. IBUNAL 

GUWAHATI BENCH: GUWAHAT! 

i.nthe matter oft 

OA, No Ii of 2006 

chr Nrpn1r c;nii fhw ___•7_ .. __- __ - 

V =  
Union of India and Others. 

Tr 	,mfflr nF - 

Rejoinder submitted by the 
i 	i.t.. 

a.L'LLtU.i%. ilL i:IiIy 	tisL VvIiL..'..i .1 

slaterneifls subuiltied by the 

respondents 

The apphcant above named most humbly and respectfully begs to state as 

- 

T1- +h 	 f 	rcl1v 	thiz e+t -r.nk i-i4 	ti-  I ........................................................ 	.-..--.. ." 

e. 	t.l 	. 	 • 	ii 	• 	 .1 	• .1 	• 	 .1 	• 
or me written statement na oegs to state mat me statements mar trie 

1orce has been combatised and. that the vacancy of Hindi Officer is that of 

	

i'4cikr" ic a d1l,eif. 	ic • 	.- i' iw fhp ._ .. ..•....•..."•.• 	.•._• 	 "'v" 	..... 

• 	 •l 	• til 	 •i•' 	 C 	 C 	 I 

i. .e ract remiuns niat roiLowiflg me invita.UOD, or option ror COmPaU3tLOfl 

- some of the employees in the civiiian stream opted for their cornhatisation 

while many,  of the dedined to he com1at.sed and expressed their 

.11. 	 1 	• 	•• 	 I 	I'I 	 • 	C 
unwuiingness ror com.aoatisanon aria aia nor CXCTC1SC ms option, ror mae 

same. Eventually, the combatisation has been ctiven effect for the new 

FA 

AL 



entiantS at the grass-root level and for those who opted for combatisatiom 

fl.. . .i_--- 	

-- 	te_t--- 

DUL LdOb 	WaiL 	LIOV 	
Vi 	

aL 

promoted i the civilian line at par with their combatised counterparts; 
against the regular vacancies including the vacancy of F[indi Officer 

was 
)_1.. 	f ------------ -1-.-- 

3IiI1 DãWI IdU, 	
'dJU IILI)IiYt W flU 

placed. 
under deputation service in the post of Hindi Officer in the 1XAR 

HQ office we.€ 11.07.2002 for three yeats, has been gtinted extensiofi of 

L& Ik4b 	 LVILLULW 	ilL iL 
Li  

Of&eL Even in rect 	es the respondeuth 'ide their order No. Rec

wL 

A dm-IVV Promotion / 65 3.a ted 28.02.2006 have cTranted 
t,rolllohOflS to 

	

--!- 	

j-- 	
_L 

V 

VI I Ut5 	 1LLILL 	
IUU1U 	IIU1 LIL 

erL 

of Senior Asstt. to the post of Senior Accountant Ifl 
the civilian siream. It is 

relevant to mentloll iere that those who have been nronioted from H cad 

i 	 A 	
-..i . --- - 

	

 LU jLjU1 	 ilL UL 	IIU UII ULI ue bUilLt IL ULb W1LU 

det1iiied to opt for combatisation and expressed their unwidiiigiiess like 

the atMl1caflt but fhev have been 
nronoted from their feede posts in the 

	

I 	
I 

	

TJ-
.J _jj 	L1-h 	 .- ----- 

LI\ 	UL U?. IL b LLIiUie 
vi-iC 	UilL LiLt CIL'U t 	

SUilLib LULIL Lfl 

xistthg civthan emploees are not being deprived ot their regular 

romoti°nS on the basis of their willin9iieSS or unwiUin1eSS for 
I 

1. 
 

	

L i Li Lti ULLU.iL LIi 	
iLL s,LLLtI 	 Lilt 	ViILUVIL Vi. i& 

existing civilian employees hi the force are being given in the civil-ian line 
.1 ------ -S .-".. 

irrespective of meir upuuI 

L 	L/ttIL tLiiLPLLtU. iVI Lilt 	
ii')'-1 

level only and as such both the systems of promotion for the civilian 

streams and the comha!ised ones are going cn sinmitafleotislY- ut in the 

Lt Li 	jtSJVil&S .ILVt 	
LLLL. LL.AL  LIiC iViLt ILLL L?tUiL 

conibatised and the post of Hind-i Officer is a combatised posi hi the rank 

of uhedar Major". It is a deliberate false statement made by the 

	

_L 	 il. 
 

	

ViU.Y 	
ILIL Lilt ilLLL2iLLiVL LV ilUit 	

Li.Uh . 	iVil 	LiiL)W 	LLI 

to deprive the applicant of his legitimate right of promotion to the post of 

r 



Himii (cc1 Th rrnt r1 tl-h 	rHei1i kakonl 	I ftWs. tIii 

 __1 	 1____ I_ 	1 	 - OIL LI IfiL/iwni ifilCf 	4ltU Unte 4tiLL LiItV. UciVe UtII liLiidfl 

inconsistent statements iii this respect before this Hong ble Tribunal 

ert'- the di hntonv of "Cvjjjar(' wd "Conihticd" iHr and ;tcfrto - 	 -- 	 - 	
S 

iii 	. 	 .. r• 	 L 	 r_1__ Lit &UL 1tOIUcUV. iLiU. UtU Uflidli £iUUUIeJ. OUCH UI ULL[ itie LU'1 au 

deliberate and motivated ihich can he proved from their own 

inconsistent statements submitted before this Hon'hle Tribunal from time 
LU LthL d e LtUiLc,i,t.L Lu IUI'.,. 

Lopv of promotion order dated 28.02.06 and memo dated 09.03.01 

are annexed hereto for perusal of Hon'ble Tribunal as Annexure A 

and B respectively. 

2. 	That in renlv to the statements made in naracrra!hs 2. 3 4. 5. 6. 7. 9 and 10 I  

r ---------- 	 LL-------L.. ii. 	4 -...L L_-.,.. L.- 	LL. LL -1- 4I_ - -----1 	 -. -. UI LUt 	IiLtjL LtLeuLtiLLb LLiC utpLictIiL 	 LU SLctt LIiL UL c4ppLLCLLu '.Vt 

appointed to the post of Hindi Officer under deputation for three years. It 

is relevant to mention here that the said vacancy of Hindi Officer is a 
-- --------------- - 	LI-----I 	 __ 1 .J L 	LI------L - £L. i 

	

VtUiC' 4ILU Litet ctp}JLi.wL vct 	'jjiLLLt t.i it 	 c&iLs UL& 

adverhsernent and pursuant to his due selection by the UPSC. He had 

alfflled all the eliihilitv criteria for the nost of Hindi Officer and 
t 	---- 	.. 	£-------LI t. l.LJILUi L&iV 	uIJ 	1 	 LLLiLLUi,.' 	'' 	

c----- 
j LjL& U'L3. 	j1).AUL 

authorities also for his regtdanizaUon/ absorption in the said post. But the 

respondents acting arbitrarily and malafide, denied the benefit to the 

.k1 l 	 LI 	L 	L 'ViLL ii i, I ILLUWLLLv 	 i J UL, s)ii LLLL VugLL ys'i Lii.L 

the post i meant for comba Used ranks and not for civilian employees 

where.c'in irniL-rIv sihistpd ease.  h-ri Raefri Ydav has been üranted --------------------------------- ---- ----- 
L., L_ . ,-. 	-:-.- 	i.... 	I. 	-.s ,-.1  LLI,IJIL UI LL9JLLLLiUiL LIiLiZ LVWU LWLL, Li. LIIL j)U.L Ui iiiJL3.-&L '-IIILLi 

although he is also a civilian employee and he has been still continuing in 

the nod-, and flirther. nrorrioflon of similar other civilian emni -- ovees are - ----------------- 	- 
- 	L-,-. 	 i.I 	i-1 	 i-.. 	A- 	-t. LI 	 C Lt. 1j,J fLjit 	AI1IiLLLL a 	1LLsIhLL,UVL. i-y hU.LIi LLLL ..tLIUiiI UI L.I.K. uJ1RLLi 

of promotioii to the post. of Hindi Officer to the applicant arid his 

1 



4 

1frprs(%n  to th noF (1 Wimii TransLfr!r_ I is 1 çri 	ti'- i vli -rrr 

	

i1_••_.i.._ E 	.,:._j 	 .1 	•_._.._j 	i_.,L 	...__•i_. 	_ 

	

U.ittiijj. iIt.' LIV tt ilIiIA &ELU 	 W Ult pi UiLLpI 	UI 

natural justice. iwen after enforcin reversion oi. the applicant to the post 

of Hin(h Titnslator- I. the respondents are not contented with their 
,..i 	- - _i I--------------- __( ------.1 •i__f. 	• 'I iflww e attnuue 4flu .uaV e nuw LlaIisierru w.e ppncaiii. hull 	I. & 

S. t)imapur to HQ 21 Sector only with the motive of harassing the 
niet or hs filtt 	hpceri f1is 4t-w'h1 	which -'lirhr 

	

....L1.... LL..... 	 L...L. 	 TL .-, 	 L L-. 	 L 	Li.. ..L LL.. LiL.LI UtUUIUt LIILeIIUUIL. 1. lb ieIvuu. tA) LLLCliLiUIL ILCIe LIlctI. uUIe lb 

no post of Traiislator- I at I -JQ 21 Sector which is available in HQ t)GAR 

UI %it UcULSIt-! Uit&I &ttU 1.0/ .'J lb Ct.LLiLAet iLIi.0 and 

marked as Annexure- C. 

3. 	That the applicant categoñcaiiy denies the statements made in para ii of 

the written statement and most respectfully begs to submit that the 
nnl-n 	b4cry, #lins..-.e. 	 tne.nt -n-, h,.r. 	-•-fl, 	 ln- #4 i- 	i1.,  

suspicions. In the said para the respondents have pleaded that the 

promotion of the applicant to Qie post of Hthdi Officer has not been 

	

44 	')flfl1 (1) i 

In the same para they have also stated that the post of Hindi Officer is in 

the Combatant rank and the vacancy cannot he filled un by the civilian 

	

A 	 •l*flTT l,.,WT rtn4A LLL 	 .L 	 ..& 	 LL 	 LLL -, 

DGAR has directed that the applicant he considered in the next DPC for 
promotion to the post of Hindi Officer to render him eligible for 

consideration, in case the government decides at ;Lny stage to dc- 

I 	.• 	I 	 \ 1 	1 	1 	. 	1 coiiwause tile posi. uxprismgiy, me responcm.enis ate cJainwig on one 

hand that it is the adverse ACR for which the Dl'C has-not considered his 

	

i'2 	TI"( 	fF-fli. -r -  cm f1'-if-l!9 11fl#4 f-,t f1-' 	i-f .-c t -.-----. --------.-----..-._-------- 

Officer cannot be filled up by the civilian employee. Such contradictor 

statements are self evident and the Hon'ble Tribunal be pleased to look 

into the maftcr c-f the sth tern ents so m de 



I 

As regards the contention of "Civilian" and "Combatised" resorted 
,- 1.__ .1 , j_,_,_ 	1_ 	- 	I 	_i,_, _1 	 - - LU U\' UL reSpUfluiiLb. Ui ilidLLf ib uetu X}7LLWeU iii Lue 

paragraphs hereinabove. As regards ,the adverse ACI of the applicant for 
f-ha 	2fl1)1_1Y) 	 hv 	 fhc 	ili,'rif 	tc '' b - 

- 	
EA SUUifljI. WILL IL LUIUU Lie IC*1fj.LL IIULIL LHL W.tILLCII bL4LCUjefli. UI '.Ji- L i"40. 

154/2003 that his rading in the 'ACI< for the year 1997-9, 199-99 and 

1999-2000 have been "Very Good" and, for 2000-2001 it has been "Cood" 
NT- .LL 

 i'JUV £ Ct petti IILJLLL k,tLe yreeiu. WIIuejt L LUcIL LLLe Sit(UitL  

2001-02 has been 'Average", for which the DPC held in 2003-04 has not 

considered his case for piomotion which imphe.s that the AèTR5 of the 

ILtt'v C UCCIL U.UfiLSIc4 teU. 'y LILC 	oUItuiiLS. IL IS Lkjt!VULL LU 

mention here that regarding ACEs the position of law is settled and the 

procedures thereto are estaNished beyond any doubts. The cardinal 
-- 	 -L_LL 	L I_ . pinRipIes 	euthes 	eunbuu uy iw 	L1ub 1ebJti. e. - 

- 	
1) All adverse er±ries in 'the ACE of overnnienf se-rvant or down 

grading of ACEs have to he communicated within one month of 
their being recorded/down raded. 	- 

(2) Uliconimijnjcated adverse entiies in the ACE or the adverse 

'nfrips 	r 	ctvArl- 	th rpnrps Fç1H 	if rr l- c pe't -i - 

1 	1' 1 	1 	 1 	 1 	1 UbO,(Ai, (,i uV Lti IaULflthJU(-i. C&iIflOi. *JC IiL,LW 1Ofl OV &fl 1 	 ' 
DPC. 

The above principles have been laid dowr under rules and the 

same have been reiterated by the Apex Court in number of cases and as 
L 	1.. 	 - UL.JJ We ILtY i., 	LICLt. W.Iiiii1y, £Li U.iC WLaht 	ILIJ 	v',j 

entries in ACE or downgrading of ACE have been conunujkined to the 

applicant nor he has been cautioned or served with any notice or 

A LU LUCL 	,i:LL. '.,Vel. A-S Ut.Ji U,.. LLI 	LtiWjLjLi - t 

kLI< cannot be acted upon by tfle UJ:'( and such entries have to be 
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it'-no-rpcl 1iirfhr Anritit th.a vrr 	cfion (j p )nni _n-,?i whc'ii tii 	ntricc i 

	

1. A'T -. __ 	 i 	/IA_. 	 -. -- t_1i_ .1.. 
LU IUS JA;ll Was itcufueu as tve[4ge LU (ppninL VvdS 	 ui& pus. 

of thnth Officer which entails higher rtesponsihffities and duties and as 

siich hij, is pnj-fflpd to ip rathd automatieaih to a hihr aradp as rwr -- 	G' 	 -- 

_I1 j 	 rI$.,-,_ - sLLieu laWS d13U iii WC eVelli i iS tiULtCU. Ui 	LII rauij.i 01 	U0U. III 

place of 'Aveia e', which has been lost sight of. As such, the plea of the 

respondents that there were adverse entries in the ACR of the applicant 

UUALLL. V1L Uj.j i,tL LILt LI! . Ui..t HU fl,iAAI ILU7 IJI 

promotion to the post of Hindi Officer due to his adverse ACR are 

miafide, mc vted, arbitrary d iflegal 

4. 	That in the facts and circumstances stated above the Origtual Application 

deserves ti- 	aflo ed with cis. 
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L Shri Narenctra Singh RaLhpre. 5/ o- Late Srfram Singh Rathore. aged 
L 	 r4 p'.. 	i 	. r 	-1 	T A nrnr' ç c . 	±) 	 , 	. 	-... 

(Education Branch), Dinmpur, Nagaland, do hereby verify that the 

statements made in Paragraph 1 to 4 of this rejoinder are trite to my 

knowledge and I have not suppressed any niaterial fact. 

And I sign this verification on this the 	day of November 2006. 

Ile 
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'1Ibb(Ad1n-!V)/ProiflotOfl/ 	 . 	.. Dated Slullong, (ho ' 	• Feb 2006 	 j 1 31 
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t! 	I 	
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' 1t-: 	' 
3 	ti 	The following c?erLcal staff are hereby temporardy promoted to the rank as shown below. ' 

with effect from dat shown against each indivdua1 subject to fulfillment of discipline and 	 \ q 

. 	1 	- 	 . . 	 - 	, j&bdicahcriteria as niritioñed in APpX 'A' to ROl 4/2002 and posted to finns/units wherever  

	

i fwrJ indiyidual :- 	

I •% 	 . , , ;, 

jr1Lh1 	
j 	4i 1f*  ' fl I

Rej narks 1N: 	. . 1l I 	1 	': l 	 : 

r 	F (•i) 	i:' 	2(b). 	 (c) 	 (d)tl t' 	 (e) 	 fr I 

IcaaAsst tOSt1LO i 	

;-_ 

I 	 i 
 .F.  - f 

-r;I.\ 1(a) 
	ShiiJC )3hattacharjce,. 	HQ.IGAR(S) 	 JP11t. r?IcJh 	'_•'\ 

	

11A?d1 	 tt 	 4fO1LJui2OO4 fr4fr 	, !! 

--.- , -I 	• 	• 	- 	 r 	 ,_ 	-; situ .-.-. li.2'4'•'4 	'a I 	 . ' •?tj 	i 
 i 

	. I 	i 	• 

	

$ 	(b) 	Slut FIKBannan, HA 	31 AR ., 	To beprornotctP' Postedlo HQ 	 " 

	

1 ' ) 

r 	
'' ' 	

i IrA2 	

I •a1t 10,  jj  

	

4Q - 	• - i 	 . 	 . 	 , f 	- 	. 	. 	
.c4 	t• 	- 

hci 1' i 	 C 	 7j 	( 	
' 	assumption of 	 {p 

- - 	- 	, : , , 	. : • • 	 . 	dütics'at now 1oc 	• 

	

't 	(c)l ,-Tr- -c Bhattacharya, 	20 ARt 	To be prornoted_ Posted to 38 AR  

	

J r 	1lA. 	s 	 I 	S 	wef OlnJ an  06 	Pay 8c ailces will 	 l 	:t 

	

Ii 	' 	- 	j I I 	b admissible on 	 it1 L h 	 . 	assurnpttonof ' 
	 t 	i 

dutes at new to 	 ' 

	

.. ii  
	HQ 9 Sectorl T be promoted  

	

B1auaclaijec, HA 	 wcfOl Jan 06 in 	 ' 	I ; 

$ 	I F (c) 	Shri P C his, itA 	No 1 MGAR 	o be promoted Posted to 	 . 

	

'! 	' 	I 	' 	wet' C) I Jun 06 	A R. I C&S I'ny &. 	'IW 
l 	t4. 	aIlcs will be 	' 

I 	1 	adnussible on 

1 	 - 	 - 	 - 	assumption of 	 }.1 :Ji • , 
duties at new bc 	I 

	

shiLMçP.au1, I-IA1 - 	HQ 5 Sector To be promotcd.i Posted to HQ 

I 	 14 	 wcf 01 Jan 06 	IGAR (N) Pay & \ 

	

: 	 : 

	

(JJ 	4r 	 I 	
tionof 

Tt 

	

4 	1 

Sub (CIk)o Sub MnI  

be i- 	JC460092 	R A 	 proinoted 	 - 

	

/ - I 	 I - 	 we 	 j I 
Is.. Siyasat1kaLtII 	 - 	-- 	II 

situ. 	 : 

$: 	- 	 Mj  

rif 
I 

— 
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- 	- • .-• S_ ,S& 	_______ 	•_____•- 
360103 Nb Sub (Cik) 	I-1Q26 Scct 	Jo be pionioted 

G1I1likiiinau - 	I' 	 wcf 01 Jun 06 in 

	

- 	• 	•• --- ... ______  

i 	t N 	ub(CI1') 	11Qh7 Sect - oicpiOmO'" 	- 	-- 

	

• - 	. 	 : 	
v -101 •Thn y 

0t07 Nb Sub (Cik) 	M it' 	Tobp1otnotd 
----- 

Ram Dayal Das 	 vf 01 J 06 in 

L------.---.---.----------- •.__•.•- 
3O01b 	(Uk 

-- .v.-!9_ .2 Lj!!" 	51('l. 	1 	• 

)' - 360117 NUSub (C1k) --  '3AR4.— To be promoted 

- - "•' 	Lulan SiiiglF 	•. 	M 	wefOl Jan 06 • i 

!__ 
 

360120 N:sub.(cLk) -  -HQ-7'ScCt_. To be pwmotcd 
• 	- 	 • 	i''' -'. 	Ti ' oY 	•( 	$ f "• 	5 	-- 

	

uu IKtnta1 Sliat ina 	''- 	' -'"wcroll.1 a06 in 
S 	 - 	- '•- ' 	. •. 	- 	.I 	 1 

	

1 - 	 5 I 	•'•t•- ,1, 	 .. 	siUi 	- 

(o)i 	3601 56 NbSub (Cik) 	No 4I-j Un 	b be promoted 

	

- K R. UhinkchJi ' 	(AThoe),' 	wIf 01 Jan 06 in 
 ARTC&S  

	

r3601'1 Nb. Sub (CLk) 	IIQ 23cc 	To IJC pLOLflOtC'J - 

r 	1'i).)rCcGopI1a1i1UiU) Nair 1 	W 	 wefOl Jan06 ill 
' 	'••+ 	• 	•• 	 I 	 ,l(u  

0) 3(( 	i iub(Clk 	No1-ksp - lobe promoted 
W •S 5t'h 	1l U_:T.. 	 An'ai i. 	AR 	wel 01 Jan 06 in 

• 	.. 	h 1 , 	.'. 	 _____ 	5itu. 

O)' iU'P 	(CW) 	1AP 	tobeprofl1°( 
-'s 	ij, -i (,uiw 	T 	 cf01 Jan 06 in 

-: 	 - I 	 -- — 5--- 

iju  

. 	i(s).. 	i z' 1'fl.3ISLd (CIk), 1 	4 AR ' 	I 	lo bo piøiiiott-d 

	

.1. • 	- . 	 :4 	 wef Oil Jan 06 in 
-.... 	.. 	 - leg• - 	c.') yi'i, t; 	 . - 	 S  

S 	
S 	 -ii •• 	 • 	 b 	J 	I 	.. 	 - 	JII.U. 

h - • - .L 	• .j _.LLi_.— L ' 	__-.-.----------------- 
N'1Sub.(Lk)u . HQ.2lSCCl/, To bo pronioU'd 	Pity & n1lce wiJI, 

I 	 N1.i JZiSI1 C ii ha , , 4' AR -' 	wcf 01 3 m 06 	b idinissibiL on 

rio 	rho, 1 	, c 	 L 	 I 	 ssumptIoI1 of 
st 

	

•i1 	- ,..- 	. 	•7C'ii 	1 	HO1GAR(S) 1olpi0in0t 
:iUV UI w jut; 	 -. Jan 06 in  

	

(v) - 300173 Nt ub (Cik) 	No 2 MGAR 10 be promoted  i 

' 	 4 	Vidhj 
	wcfOl Jti't 06 in 

'5 I S 	 -- ----- — -- .-- 

(WY 	75 N•b Sub k)1 	9 iP. 	1obci111j 	• 

	

I lr& Siiigh Ray. i1 	 vcf 01 3 m 06 

I. 

	
— 	 t 

• 	 • 

L maj 

I. 
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\\'j(Ik) to f1) Sub (Uk) vp If 

(uc) 30886 \VO (Cik) 	- !-IQ DGAR To.be.prpiuotcd 

	

Sasidharan Nair L 	- 
i 	4 	1 

(OS Branch) wef 01Jäii 06 in 
Sl1Lt 

, 	½ 

(ad) 360887 .WO (Cik) 	- No3:MGA1,:;. Tobc promoted . 

Patasu Rim Ro y  06 ef01Jtn 	ii 
- 	- 

360889 WO(C(k) IIQDGAR 
Susil Chakrahor(y (U PA.0) wet' 01 J an 06 iii 

situ. 	I 
(at) 360888 \V(,) (('1k) - 4.1 ,\it 	, To he J)rOIliOtC(I 

Joychan VV 	!- 6 wet' 01- Jan 06 in 

(as) 360876 WO (Ok) 1iQ4)GAR. To be piomoted 
I Iii Cu Chandi a '1 (U PAO) vøf 01 Jun 061ii 
!3hat(achaij u —  ci tu r 	-- - 

(ah) 3,8Q (p1k) 	- TAIVA To be piomotcd Pay & ailces will 

13ina1Bissas 	k1 HQ JGAR(N) wcf0l Jan (16 be admissible on 

I 
0 assumption Of 

j duties at FIQ 
t l  t I 	— IGAR(Noith) 

(aj) 31,0893 . .W.O(C1k).i u ARSU 	-.i. To be 1)L011101Cd - 
t-' 	- 

l3isliiiu.Gunuig  - - - wf 01 Jan.06 in 

360894'\V() (Cik) t I 'AR - To,be promo(cd 
- luiya 'l'atukdar 	- wet' Ut J an 06 ii 

I - situ. 	1 

(aI) 60.895 \-V() ((:'Ik) fl7 AR 	- 'I'o be 1,tOII1OIC(I 
in 	K_uiit'i 	Lillitlil vcI'0t Jaii 06.iti 

- .. situ. 

'I 

p 
: Mnj 	- 

1 It 
:iip -I 
,t 

.-. *.p 
44 

F 

., 	. 

I 

46 AR 	. To be pionioted  360185 Nb Sub (Ok) 
I Ijn\mgshu Rmtjnn Das wel () I .hw 06 in 

situ 	H 

 3087 Nb Sub (Ok) 5 AR To be pwmoted 
! PtithSingh '' '.b 	t wefOl Jan 06 in 

I situ. 

. 360783 Nb Sub (Ok) 39 AR To be pionioted 
13ihii Singh Binuit : wefOl Jan 06 in 
(SC) ' situ. 

( Laa)L3 3qOS7ONb Sul (Ok) flIQ 21 Sect 1  lo be piinoted 
Sa?- yai<.uniar Rant wef 01Jaii 06 iii 

- 
* 	- 	' 

(SC) 	1 i4 ni situ 
(ab) 360877 Nb Sub (ik) t46AR4. 	. 	, lobe promoted 

I Iau Cbnud13aItntki " "VtI 	V vf 0 1Jan 06 in 
tf 

( ii) 36020lNbSub(CIk) 111,  MG4R/J I obi,ioiuottd Pity & allccs will 
M lIlLh 1 Cband1 a 3 ha 30 ARj wef 0 	: 	06 idmissibIc oil 

1* P1 dsSUlIptiOil of 
dutR.,SUt3OAR 

4 -,  
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4)r . 
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- •:... 4•  

\\ 	• 

••,. 

(a)  k(c) • 	r(j). •. 	(c) 	' 

(am) t?cwo (çpc) ; 	ii To be proñiotäd Pay & allccs will . 

,• 	
, y'I 	. Chàiidr1iIrnar Rai HQ7 Sector? wefO1Jan 06. ' • 

V:4C 	T  be admissible on 
assumption of 

.'ui• 	e, ' •1 • t• 	• . dutiesat new bc. • 

(an) 309O2.W0 (çlk) To be promotcd : 	c 	• 

• • Indra SinghBisht 	• • 	• •:;. .wcfOl4Jan 06 in . 	•' 	•.•.• 	i.i• 
__________ •" 	•• 	' 4 	ii 	• . •3 	. 	. 	:.• jtUl:.. 	. 	4 

' 

• 

, (ao). 	. 9O4O;(C1k) TpbeJroniotcd 
t\VetO1Jan 06 in 

• 	 • 

I ,t4 fitu•hEi 	; 

(up) . t36O9O4WO,(C1k).: 
bil h$ 

32rRIt1 LTobe.proiiti; 

3 f01$J4 tui 06 in 
ihtth 

4 

(aq) p6091 •0&WO(C 1k) 
V&?\apiflj R' 

HQDGAR, Tdbepromotcd 
we tfOIan 06 

(ar) 360912WO (C1k)...• 45,ARr To,bcprotnted) 

"  

I; 

• (as) 
4t} 

'3609.14WO (Cik) m!j & 43 ft R4t~ 

I4 
Tobepromoted 
tf 0 iri{ 06 in k 	, 

(at) 360915WO (Cik) ' 	' HQDGAR,: .To•be promoted 4 
4.shk KumarFhakur 

4 .  
(Récords), wéf01Jan 06 in • 	

• tt7. situ; 
(au) 360916 WO (Cik) 	. 34 AR • To be proinolcd 

Bimpen Kuinar Nath 
. 

••.' wef 01 Jan 06 in,. 
• 	 J 	I,, I sitti. 

(av) 360919 WO (Cik) 36 AR To be promoted .4.tL 
MohananMS 

. 	. 	• Iii' 
wcf01Jan 06 in 
8j 	i•fl• 	. . 

(aw) 360920 WO (Cik) 	. I3AR To be promoted 
-- 

•,.. 	• 

Kajal Ranjan Sen ••.  wcf 01 Jan 06 in: tj 
• ••,• 4••• • 4  situ;' 	N: 

(ax) 	• .361471 WO (Cik) 20 AR . 	c'I To he promocd 
• 	• 	• Shiv Narayaii 13aithi •'. wcf01 Jan 06 in 

______ J(SC) • ,• 	 . situ. 	.  
(ay) 361493 WO (Ok) HQ 21 Scct 	. To be promoted 

Ajoy Kuniar Das (SC) l 	'•, 	 •, wef 01 Jan 06 in 
.; 

•i SjU. 	•: I 

(aç). 36 151 1 WO (Cik) HQ DGAR u..;. To be promoted 
Ihamin PK (SC) 	• (Q'131anch) wcf 01 Jan 06 in ,  

_____________ _______________________________________________ ________________________________ 
/ • 	• 

(bt): 361494 WO (Cik) . FIQ DOARi 	• To be promoted • 
• 	:: 	H 	•, Rntneshwar flazarika (Mcd Branch) • wefOl Jan 06 in • 	 • 	

, 	4 

(S') situ." 

maj 
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• 
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• 	 ;: 	• 	i::• 	 4 

1• c 

Jt 

• 	I, 
• 

j'• 	I 

• 	,•• 	¶ 

I ;  
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. 	; 	p 	. 	••1 	
r 	 .. 

In 	any of (he above individual is involved iii a disciplinarY CSC or placcd 

, 	
l 	

mcdcl cacgOrY ajid do not fulfill following disciplinc criteria, will not be pronotcd to t1c,;') 
aforesaid iauk and intimate to this effect will be given to this DiiccloratC for cancc1Ia(ioti0fr': 

	

' 	 profliOliOn order :— 	 1 	• • 	 . 	 . 	

i 	 J.  

	

; 	 (I 	

11 

 •'2' 

An individual should not have more than a total of three red ink entries ill 

	

I 	
1çnuc selvice, 1nCludIflg nt more than one red ink entry during last five yeats 

	

I, 	di 	

4'l 

J 	 p (L) 1 	No rLd ittk cnti y hs been lucurrLd dut ing I ist one yi 	 4 I  

	

t 	It 	 ti' 1 	 I 	

jt 

91)91itoJ 	
2l1 tlic date of assUmptiOn 0 1. duly. by 	c4. 

	

4 	 t: 	' 
ndtvLdlsffOf1Xat10h1  of paytithetW post c C1StraLg11tWaY froni the da(d of assumpti011 to4i4! 

lw th noW i os'toi 1 floi the date ofthcirncxt ircmci1tt11i 0  old post vido OlD (17), IR 72 

1 	 rLr t 	
)1* tt) 1 • I 14 	

If 

I 	
4 j• Rersonal 	 proi9tonbC noli I ted m 13R0 P art 1 1 order llowtn g 1 

	

l' 	them py1ndailowa11cu froutltC date of assrnpUOfl ofduty I 4 1RU t 
	- I ' ' ?iil 

I 

	
1i 

Tlieassurnptio1 certificate as per.AppxaKt0.ROl 4/2002.iiiaY please bc furniIiecI to this 

	

1 •'1 	• ' 	 I 	•t' - 	 .. 	- 	. 
I 	 ' 	' 	, 	' 	 . ' 

DictoFate'(Ad111ulV)at 	
SUflC and'optiofl certificate as mentioned hi • 

Pa & Iezclar lo 	
(DorOUP) of this Directorate. 

 
.Sincethe latest 	

and medical criteria is not available iii • ,

qily 
; 	1 	the 	 areëcsLed to plfl)ake a fresh chcCOI 1hcs 	spCCtS, before 

I 11p ICh 1jU flg PrO1flOt1Ofl ordrifl each casflCUS0 uiy of (Lie above niultioliLd tidividualS is  

. ro hii1igiblc, Record B1ch 
this DirectoratSha be apprised bysignal wit1J 72 hOUrp'; 

I 	futl1'XIfiCatt0n ( 	 ' 	

1$' 

¶s3 	
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, L 	/ 	All dncc iied units/estS 	 1 	t 	' 

	

1\'1 
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Jt 	i 	' 	 iflal 	 , 

MCdB(aL)C 	
t 	 I 

13iuic 

I 	 131 	(Cool d) 

	

• 	r •, 

Rc 13t nh (MW-It) 

UI'AO 	

I 
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I 	 I 

PIV1S CeU 	 I 	I  
I 	

1 	I 	
•l 
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I 3 	cu 13i ah 	
I 	
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(.3overfliTiOIit of I ndlj/t:1l 	3flI k u 

Ivilnistry of lionie Af1as/Gtih tv1iiti 1'jluyI 

New (jeihi U re 0" Mat cli, 200 1 

Io 

The DOs - SF I CRPF I ITUP I CISF I Assatli flith!s 

Subject: 	
UniformitY In tim entry level of Sloiwg' aphw s and Mit stemial 
Cudro iii the CPMFs - Policy ,upirdiii0. 

oil 

1 am dIrected to say U iat in order to hr lug about UF,ifU( iity it all U re IPMF ; 

It 1 ias beau r decided U iat U re luture ecruiti nent 
of ile I iogm at)l 101 ¶ Ii II 10 

StenograpIet Cadre will he in thu rank of ASI (Steno) 'the scale of Us.I000-

0000/- and U ie ,ectUlti icr it of Ministerial Stall will in ! rai ik of Ilead Constable 

In the scale of Rs.32OO : 90L (qua 	ohon for' his 	1012 wIth r typewlilli uj tm). 

This wlH be appflcable or ily to U ie r rew entrants and U e stall wI o ale au cady 

\ wor Ichi ij in the Stei ioy! u1Thk Cadre and M 1ti!ia!_CrldI (1 \VIII Cut dii IU( t(.) V/i it 	Ii 

UiesarneJYI and enjoy the sailie 0 ioUona 	enuc as are pieuently exIHJ / 

	

i the hIerarchy o tim steirngiaphet cadre arid Mliiite'ft 	rho 	1invcl / 

2. 	The OGs may ubt,,it the jestruelurilig pwposals of the SteIlOgH.1I))IIC CicitC 

and MInlstetll Cadre including lii iat iclal Inipilcatiul is to tire I uiiee 1 It rat rec t)ivI;loI 

imnrndia(eiy. 

/ ••m ;' 

Copy to: 

I) Ph'S to HSISS(1S1') 
It) JS(P)Ii.hi (Pets)! bir(PF)f p..fl/f, 

IIfl Guard fIle 

'T'u.li ; l;.iiti ililly, 

• 	

: 

I l'(/\M JiIut)Al.. 

Under 	Iiry to thu 	ovt, i 
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/J.HTRAL ADMINISTARTIVE TRIBUNAL 

J 	I 	 ATI BENCH GAUHATI 

NO 86 OF 2006 Vhore

... 	'.-plicant 

Versus 	 N 

Union of India 

In the matter of : 

Reply to Rejoinder submitted by the Applicant.. 

The humble Respondents beg to submit the reply as follows:- 

1. 	That with regard to the averment made in para 1 of the Rejoinder 

Application, the statement made in para 1 and 8 of the Written Statement 

are reiterated. It is categorically denied that the respondent have made 

any fake or inconsistent statement. It is further submitted that prior to the 

revision of authorised Peace Establishment, the post of Hindi Officer in 

Assam Rifles were held by civilian employees. Subsequently on revision 

of Peace Establishment by Ministry of Home Affairs vide letter No. 

11.301 5/3/96/PF.IV dated 26 Aug 2003 (Annexure R-1 0 of written 

statement refers), post of Hindi Officer is tenable by a Subedar Major, a 

combatant(Ser 75 refers). It is further submitted that as per Recruitment 

Rule, 33 % (percent) post of Hindi Officer are required to be filled by 

deputation and 67% (percent) post of Hindi Officer are required to be filled 

by promotion (Annexu re R-5 of written statement refers) thus Shri 

Badari Yadav, a non-combatant employee who is on deputation in the 

post of Hindi Officer in HO DGAR wef 11-07-2002 has been granted 

extension of deputation twice and has been continuing in the post of Hindi 

Officer. With regard to Annexure 'A' of the Rejoinder application it is 

submitted that pursuant to combatisation civilians have been promoted in 

a post tenable by civilians. Whereas as per present RPE, the post of Hindi 

Officer has been combatised and is tenable by Subedar Major only. 



2. 	That with regard to the statement made in para 2 of the Rejoinder Ji 	

Applicatiøn, para 2,3,4,5,6,7,9 and 10 of the Written Statement are 

reiterated. It is further submitted that as per existing posting policy all 

centrally controlled category pers are required to be transferred on 

completion of three years tenure. (Photocopy aft). Shri N S Rathore, Hindi 

Translator Grade-I has been posted to HQ 21 Sector Assam Rifles and 

the same is an administrative requirement of the Force. As per para 4 of 

DGAR Order No. Ni -N25/Part-I11149 dated 11 Sep 1990, the appointee is * 

liable to serve any where in India (Photocopy enclosed). It is further 

submitted that Shri N S Rathore, Hindi Translator Grade-I has served at 

Assam Rifles Training Centre and School with effect from 29-06-2003 to 

03-12-2006 since the same was an administrative requirement. That 

there is no post of Hindi Translator Grade-I authorised at ARTC & S but 

no representation against the said posting was submitted by the applicant. 

Since the applicant had completed 03 years at Assam Rifles Training 

Centre & School, his posting to Headquarters 21 Sector Assam Rifles 

(Soft Station) is appropriate and in consonance with the laid down rules. 

Copy of HQ DGAR SOP No.1.1701 1/16/97/Adm-I dated 01 Sep 
1998 is attached herewith as Annexure R-1 I and copy of DGAR 
Order No. N1-N25/Part-I11/49 dated 11 Sep 1990 is attached as 
Annexure R-1 2) 

That with regard to the statement made in para 3 of the Rejoinder 

Application, the statement made in para ii of the Written Statement are 

reiterated. It is further submitted that the applicant prior to the post having 

being combatised, was considered for the post of Hindi Officer in the year 

2001-2002 but was not considered for promotion due to hisAjraing. 

His grading in ACR was average which is not considered adverse 

not communicated to the applicant. It is further submitted that the post of 

Hindi Officer has been combatised wef 26 Aug 2003 (Annexure R-1 0 of 

Written Statement refers). Hence no contradictory statement have been 

made as averred by the applicant. That the applicant is deliberately trying 

to mislead the learned Court. 
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That in reply to para 4 and 5 of the Rejoinder Application, it is reiterated \ 

that the present Original Application lacks merit and is liable to be 

dismissed with cost. 

That the Written Statement is made bonafide and for the ends of justice 

and equity. 
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VERIFIACTION 

I, Navneet Khanna, s/o Shri SN Khanna aged about 51 years, r/o 

Laitmukrah, Shillong District Shillong and competent oflicer of the answering 

respondents, do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 

being matter of record are true to my information 

derived there from which I believe to be true and the rest are my humble 

submissions before this Hon'ble Tribunal. 

And I sign this verification on this 	th day of .  -t 2006 at Guwahati. 

Signature 	 - 

chief Law Officer 

3' 
MQ DCAR Sllong 793011 

T 
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... APP 1.1 )½14'I' (5) 

9 go of 0 0 0 0 0 oo '* 'O V6.0 

..SPONDENT ( 

MEMO OF APPEARANCE 

I, USHA DAS. having been authorized by Govt. of india, Ministry, of 
Law and Justice, Department of Legal Affairs, hereby appear for 
respondents and undertake to plead and act for 
them inaII máters in the aforesaid case. 

' 	'•\ 	/ 	'I&. ,... 
: 

••

Place: CVUA  
Date: r 	2\0 

Signature and Designation of the Counsel 

Address: 
UshaDas: 
AdditionalCentral Got Standing Counsel 
Birubar, Gopinath Nagar 
Guwahàti716: 
98640-80663(M) 
0361 7-2472699(R) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

	

OANO. 	 /200k 

	

t'. t  . .... ... 	APPLICANT ............. S ....... 	 (5) 
VS- 

(.d. ......................  ........ RESPO 

MEMO OF APPEARANCE 
I, USHA4 DAS having been authorized by Govt. of India, Ministry of 
Law and Justice, Department of Legal Affairs, hereby appear for 
respondents No... A. 	.\.......... and undertake to plead and act for 
them in all matters in the aforesaid, case. 

Place: 

Date: 	22\j\O' 

Address: 

Usha Das 

t9p 

Signature and Designation of't'he Counsel 

Additional Central Govt. Standing Counsel 
Birubarj, Gopinath Nagar 

Guwahatj- 16 

98640-80663(M) 

0361-2472699(R) 


